quy Motion re. White Paper

“MOTION RE. WHITE PAPER ON
PUNJABR AGITATION—Contd,
MR. DEPUTY CHAIRMAN: Now

further discussion on the Motion re-

garding White Paper on Punjab. One
thing T will like to say. All had

agreed thtat today we would dispense .

with lunch and conclude the debate,
say, by 2 o'clock and the Home Min-
ister may be called upon to reply at
about 1.30, shall we say?

THE LEADER OF THE HOUSE
{SH¥RI PRANAB KUMAR MUKHER-
JEE). Between 1.15 and 1.30.

%R, DEPUTY CHAIRMAN: Al
rignt between 1.15 and 130, So I
will request the hon. Membher to be
very brief and to talte, say, ten minu-
lrs each and not more than that., Shri
Pawan Kumar Bansal. Not here. Shri
H. 5. Hanspal.
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that it is a very ugeful, important and
complete document.

e ¢ QE AT AT, UTTAAY
A o@a Al A Fgr frowA
sreie H oagy wfmr £ F faw
A atg &g 6 gy s dav
170 R Fr wﬁa g faa am
IO FleEme §F F

0T A gmjra 1700 9
1 Y w7 fagr smar aa o Iaw
it xard vt o+ zafag Jar
T SeNT R A1 T WY g, e
A% Hua (5 07 ¥ owgl gw 9y
RN 241, A S gagd HT FAI-
fagds dev zad uadgm ¥ oA
wwA a8 Ffw gt £ o @i
afew gf frawt eaq gedm B
AT AF(IT KA AAFE 4 T

W dfen g w1 ag miwlEma

AEn afF ff Fasr wew

[25 JULY, 19841

on Ptmja8 Agitation‘ 206

fux &t fom war ar fear we,
axal &1 WAC 33 *T  AF
6 A amn ¥ ffen gl 98
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“The Akali Dal leadership allow-.

ed the initiative and contrel over~
the agitation to pass out of their

hands.”
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“The tactics employed by the se-
cessionist and terrorist groups were
systematic campaign to create bif--
terness and hatred between Smh!
and Hindus;....use of terroriﬂm‘
against speciﬁc targets in the polire:
and the administration of Punjal;-
prepraration of ‘hit lists’ of thmse
who disagreed and organising their
murdery. .. .All ‘this they did hy
lodging themselves within the hnly
precincts of the Golden Temple and: -
other Gurdwarag throughout Pun-
jab.
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SHRI DARBARA SINGH (Punjab):

It is outside the Parikarma. It is not
a part of the Golden Temple.
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They had to decide certain things
while guns were at their back.
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“Let us join together to heal the
wounds. The best memorial to those
who have lost their lives is to res-
tore normaley and harmony in the
Punjab which they loved and serv-
ed. To all sections of Punjabies I
appeal don’t shed blood, shed hat-
red.”
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on Punjab Agitation 2i1g
SHRI PARVATHANEN! UPENDRA
(Andhra Pradesh). Mr. Deputy Chair-
man, Sir, let me at the outset express
my utter disappointment zt the trend
of discussion in this House since yes-
terday. None of us, either the Gov-
ernment gr the Akalis or the rest of
the Opposition, has come out with any
honour or with any flying colours in
this sordid drama. Every one of us
has proved unequal to the task and

as an Indian and ag a nationalist, I feel
ashameg and I hang my head in
shame at what has happened in Pun-
jab recently, particularly in June.
There is no point in the Opposition
showing any glee at the discomfiturc,
of the Government or in the Govern-
ment claiming any credit for the won-
derful success of the Blue Star opera-
tion because I must say that in prais-
ing the operations or in claiming cre-
dit for the success, all of us, whether
it is the Government or it is the rest
of us are admitting the failure of the
political leadership to solve a political
problem which has beep turned into
a law and order problem. And ulti-
mately, for the first time in India's
history, the army had to be sent {0 a
religious institution. ~ Whatever may
be the reasons to the justification for
the same, it is a shameful thing and
none of us should he happy over such
a development. I, therefore, expected
the Government to be more factual.
to be more comprehensive in present-
ing this White Paper. But, unfortu-
nately, the Government has tried to
justify its action, to throw the blame
on the Akali Dal squarely and to
escape - respongibility; for ils actions
and inaction during the last Iwo or
three vears. This White Paper is an
attempt to cover up the Ccvernment’s
failure in many respects. It is an in-
complete document as we have been
repeated]y saying. It is only a narra-
tion of events but it conceals many
points. It leaves many questions un-

answered. I would like to point out
a tew thing, that the White Paper has
failed to explain, One is abou{ the
Gurmat training camps for terrorists
which the Government and other
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leaders have been talking about very
frequently. And they have accused the
nrevious Government of Dr. Faroog
Abdullah of encouraging these camps
in Jammu and Kashmir Similarly
there were accusationg that gsimilar
camps were held in Himachal Pra-
desh qnd Uttar Pradesh aiso. I do not
kuow why the Government could not
conlroy these camps or stop these
activities when they had advance
information about these camps.

Similarly, on pages 2, 3 and 37 of
the White Paper, the Government has
vepeatedly referred to the involve-
ment of some foreign powers and to
covert and overt support from exter-
mnal sources. And the Prime Minister
also mentioned yesterday in her
speech that some foreign powers are
involved in this. I do not know why
the Government was reticent ip men-
tioning these foreign powers which
are behind thege activities. Similarly,
there was no explanation as to why
ithe talks suddenly broke down bet-
ween the Akali Dal and the Govern-
nment on November 17, 1982 when both
sides had come to a settlement and a
draft agreement had almost been rea-
ched. In fact, there is a feeling in
some quarters that the Government
had gone back on this agreement be-
cause they did not want to give credit
to the Akali Dal for the settlement.
That point also remains unanswered.

Similarly, there iy no explanation
for the sudden resignation of the pre-
vious Governor, Mr. Pands and the
Director-General of Police, Mr. Bhin-
der In fact, it shows th, admission
on the part of the Government that
these two functionaries had failed in
their duty in controlling the situation.
That should have been mentioned
expressly.

Similarly there is only a casual
mention of the failurc of intelligence
at the ground level ¢n pages 56 and 5%
It is not a small omisgion or g small
fajlurc on the part of the intelligence
network because they  themgelves
admil that the “Kar Seva’ trucks were
no! checked before. Who prevented

[ 25 JULY, 1984]
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them f{rom checking them, because
the SGPC did not come into the pic-
ture at that time? When these trucks
came from outside, the police should
have checked these trucks. In fact.
the Government has admitted in the
White Paper that 3 complete factory
was operating in the Golden Temple
complex for the manufacture of hand-
grenades.

Angd if such a thing was operating
iy the Golden Temple Complex why
the police could not prevent its estab-
lishment or 1ts operatlon we do not
know. Similarly, there is no expla-
nation, a3 our friends pointed out
yesterday, why Sant Bhindranwalc
was let off after his arrest on Sep-
ternber 20, 1981 when he was arrest-
eq in connection with the mutder of
Lala Jagat Narain. Similarly, ther
ig no mention of the origin of the
India-made weapons in the Temple.
because it is stated that self-loading
rifles of 7.62 mm calibre and 41 light
machine guns and semi-medium
machine guns were also found. All
of them arc used by the Indian Army
in its Infantry Division. How they
FJound their way into the Golden
Temple, the Government has failed
to explain in the White Papecr. Thesc
are some of the prominent omissions
in the White Paper. It shows that
the Governmcnt has tried to escape
responsibility for its inaction’ and
inefficiency ang it has tried te throw
the tull responsibilily on the  Akali
Dal and other extremists for  thp
cholocaust which happened in Punjabh.

All said and done, June 5 will cer-
iainly remain a sad day in our his-
tory, as I pointed out, whatever may
be the justification. To quell 12000
or so cxtiremists, if 70,000-sirong
army hag to be sent lo Punjab o
intd the Golden Temple, il does not
show the maturity of our political
leadership or the statesman: hip which
we displayed earlicr. Today we find
the absence of a leader like Sardar
Patel whg solved the States’ problem
in such a peaceful manuner. We today
fing the absence of Jawaharlal Nehtu
who prevented a4 Kolocaust in several
parts of the country and the world
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through his statesmanship and leader-
ship. 'Sueh a leadership is lacking
today. The Governmenl has admit-
ted by sending the army into Punjab
that it lacks political leadership and
statesmanship. Some of the friends
have pointed out that it was un-
avoidable. I do not know whether
it was unavoidable or avoidable. One
thing we find is that the Government
had not given advance notice of its
severe action either to the extremists
or to any of the Sikh leaders. I feel
that had the Government taken some
of the independent Sikh leaders into
confidence and told them that this
was the decision we have taken and
the Government was going to take
this action, and if they had inter-
vened and made at least a last minute
effort with the extremists, probably—
I do no know— some results could
have come and extremists could have
been persuaded o come out of-the
Golden Temple. But that effort also
was not made.

And I find that the Prime Minister
herself admitted yesterday that it
was a very painful decision. I do not
mince words in saying that it does
not require the calibre of or leaders-
like Mrs. Indira Gandhi, noted
throughout the world as a wise
statesman, to send the army. Anyone
of us cquld have done that, given the
authorify. But that does not give us
any scope to take credit for such ac-
tion. Similarly, I also feel that the
Akali Dal is equally, if not more, res-
ponsible for this development in
. Punjab because they changed their
stand very often. They prevented the
agreement being signed at the last
minute and they allowed misuse of
the Golden Temple and the gur-
dwaras for accumulation of arms,
They sheltered murderers and crimi-
nals and allowed them to make de-
iailed preparation for subversion and
insurgency. Bhindranwale was al-
lowed to shift his headquarters from
Chowk Mehta to Gury Nanak Niwas
and then to Akal Takht itself. Akali
Dal did not condemn the murders
and violence perpetrated by the ex-

3
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tremists and it appears that Akali
Dal had lost control of the situation
and surrendered to the extremists.
Therefore, I feel that the Punjab
crisis shows in unmistakable terms
the failure of all of us, on both sides
of the House, and it is unfortunate
that an entire community has been
alienated in the process. Nearly 15
million people today feel aggrieved
over the action taken. They admit—
some of them may not be talking
openly but wherever we spoke to
any Sikh—we found that fire js burn-
ing in his heart and he is very much
agegrieved over® the Goverament's ac-
tion and this feling of the Sikhs is
aggravated more by this Kar Seva
which has been forced in the Golden
Temple.

I do not think that the Govern-
ment should have rushed there. If
could have waiteg for a few days
more because this is now being treat-
ed as an attempt to drive a wedge
betwen the Sikhs themselves. I do
not "know if they will destroy what-
ever is being built today. Then that
will be another unfortunate deve-
lopment. I also feel that the Army
should be withdrawn from the Gold-
en Temple complex and the temple
shoulg be handed over to the S&PC
with some conditions that they should
not allow any such activities in fu-
ture. The Akali leaders should he re-
leased forthwith and negotiations
should be resumed.

.Sir, it is a very serious matter. I
therefore, plead that the Government
should not stand on false prestige.
They should call the Akali leaders
and also some independent Sikh lead-.
ers for fresh negotiations and a settle-
ment should be arrived at as quickly-
as possible.

SHRI KHUSHWANT SINGH
(Nominated): Mr. Deputy Chairman,
I speak with my eye on the clock
and will be grateful if you keep your
hand off the bell. I promise that I’
will not take more time scheduled
for my party.

We have hag six hours of debate
during which we heard lerned dis.
courses on Punjab politics and Akali
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factionalism and there has also been
much recrimination between parties,
cach trying to blame the other. 1
think most people will agree that in
the entire dcbate there has been-total
Jack of a sense of gravity of the
situation which is facing our country
today. We are virtually on the brink
of an abyss. There has been total
absence of any realisation that the
country is practically brecaking up.
And there has been total absence of
any viable suggestion on what we aré
to do in this situation.

I hope the Members will bear with
me when I speak because I may have
some very unpalatable truths to
tell. I amy aware of the fact that I
am a nominated Member who, as
things go in this House, is the lowest
of the lower caste. But since I
relinquished my Padam Bhushan in a
state of emotion--I admit it because
I felt deeply hurt—I was suddenly
pichforked into the eye of the storm
and whethey I liked it or not, with-
out my seeking or relishing it, I found
myself made into a kind of spokes-
man for the Sikhs. It is very ironical
that I, though an agnostic, should
have been suddenly become relevant
to the Sikh community and my
three Sikh colleagues on the other
side who claim themselves to be
pucca Sikhs should have become
totally ‘irrelecvant when it comes to
Sikh public opinion. Whether you
iike it or not, I now echo the senti-
ments of fourteen million people. So,
take note of what I have to say.

My heart is very full. I shall try
to be as unemotional as I can. I will
say very little about the action that
the Army has taken except that 1
maintain this was a tragic error of
judgement, a grievous mistake and
a gross miscalculation which will cover
many black pages in the history of
India, the history of Punjab and the
history of the Sikhs. I will say more
on what not to do to retrieve the
situation. 1 think the best way of
secing this problem is to see pack-
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wards, to see what the situaion is
today and take it back to the army
action and decide whether the ae-
tion that the Government took was
justified or not.

The situation today is this that the
religious susceptibility of every single
Si.kh has been deeply wounded.
Ninety-nine per cent of thesz Sikhs had
nothing whatsoever to do either with
Bhindranwale or with Akalis, or with
the Government or with politics of
any kind. That shoulg be borne in
mind. What this action has done is
to humiliate the pride of a very proud
people and you know that a proud
people do not forget, nor forget very
easily. It is a wounded community in
a vengeful mood. We have to do some-
thing to prevent it from exploding.
What is more, it has widended the
gulf between the Hinduys and the
Sikhs. The wedge was undoubtedly
driven in by the Akalis, it was widen.
ed by this evil man, Bhindranwale.
This army action has made it so wide
as to make it appear to be unbridge-
able. It is unfortunate that the Sikhs
who prided themselves as the first
class citizens of this country are now
regarded as something worse than
third class citizens, As my friend,
Shri Mohunta, pointed out the other
day, the discrimination has not stop-
ped. You have to go to any airport
or travel by road or rail in Northern
India to see how a Sikh is treated.
You will know what the discrimina-
tion is. You are constantly question-
ed. Even at the Srinagar airport this
morning only the Sikh passengers
were photogravhed when they were
coming. Search is carried out and
their cars are checked at the entry
pnints  This diserimination is un-
doubtedly restricted to the hearded
Sikh. Ts it reallv not wrong of them
now to ask. “do Tndiang still regarded
us as fellow Indians?” In this situa-
tion, I have only two questions to
ask:

Could any action that alienated 14
million citizens of this country, who
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are the backhbone of its defence ser-
vices, who provide more than half
of the food for this country and who
live on the most sensitive borders that
divide us from Pakistan be justify it?

Is it really true, as the White
Paper maintains, that there was no
other alternative? And as the Gov-
ernment and some Members of the
Opposition have also said ud nauvseam
that there was no other way? My
answer to both these questions, is an
absoiute “No”. I will try to spell out
my views with reference to what the
White Paper says. It says that two
years of negotiations with the Akalis
were ncgated by their intransigence.
They kept on shifting their stand,
they kept on adding to their demands
and they kept on resiling from their
demands under pressure of extre-
mists. The accusation was repeated
yesterday by the Prime Minister her-
self. Is it true that the Government
did not shift from its stand, did not
changke its stance did not resile from
its stand? If you want any evidence
of it, read the record of my former
colleague, Shri Harkishan Singh Sur-
jeet’s speeches here in the discussions,
He mentioned many instances when
a settlement had almost been arrived
at and it was the Govermnent that
changed its mind. Everytime the
talks broke down, the one statement
that the Prime Minister made in
reply to that was that some demands
of the Akalis had been granted, and
with regard to those that affected the
neighbouring States, the neighbouring
States had to be consulted. For two
years we have been 1old that the
neighbouring States have to be con-
sulted. What happened in those con-
sultations? Docs it take that long
to contact them in Chandigarh or
Simla to find out what their reactions
were? The White Paper also main-
tains that it was the Akali agilation
which led to terrorism in the country.
The Prime Minister herself repeated,
“] know from experience that these
civil disobedience movements ‘often
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degenerate into some kind-of a vie-
lence.” It so happens that this is
chronologically inaccurate. Terrorism
preceded the Akali morcha, You may
recall that first violence took place
between Bhindranwale and the Niran-
karis as early as April 1978. There-
after, there were fake encounters
between the police under Sardar
Darbara Singh who was the Chief
Minister of Punjab and so called
extremijsts which gave further fiilip
to those terrorist activities. The
murders of the Nirankari Baba and
Lala Jagat Narain took place before
the morcha was launched. So, tlhis
inference that the pacifist movement
led to terrorism is historically and
chronologically inaccurate. It has
been repeated from both sides of the
House that the Government had no
choice but to move the army into the
Golden Temple. T had sought assur-
ances and been given the assurance--—-
I from here and the then Home Min-
ister from there—that the army would
not be moved in because the results
could be horrendjous. Did the Gov-
ernment ever consider two alternative
possibilities? No. 1, a commando
action by people in plain clothes who
would have gone and tried to over-
power Bhindranwale and his men?

There would have been a certain
amount of loss of life; I have no
doubt. But hundreds of innocent

lives. including those of women and
children, would have been svared.
Did you ever concider the possibility
of putting a cordon round the Golden
Temple and the city of Amritsar,
occupying the Guru ka Langar. cut-
ting off food and rationg and starving
those peovle to come ont? Tha reanlts
would have been quite different. No.
The White Pamer daag nnt mentinn
thesce alternatives. All we know is
that to face about 300 to K00 armed
desperadns__—and no more—vou sent
in six divisions led by three #fll
Generals, tanks. armed  pearriers,
mountain gun< and a1' the weanone at
your command to hilasgt thece nennle
out. and instead of taking two honrs
that vou antirinated it took vou more
than two days to do it.
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Mr. Home Minister—new Home
- Minister—and Mr. Deputy Chairman,
I visited Amritsar a month after the
action took place. I interviewed many
people who were there, who were
eye witnesses to the sad episode. Let
me tel}] you that the figure of the
death toll is considerably higher than
what the White Paper mentions [
know the Akalis are producing their
own White Paper. Perhaps it will be
vastly exaggerated. But it ig quite
evident that the death toll 'was con-
siderably higher than what you are
admitting. And women ang children
and innocent pilgrimg were alsg there.
Even more. the damage to property
is also extensive. However imuch you
try to patch up it will not be patched
up. The Akal Takht ig in total sham-
bles, including all the relics, that
were inside. You have maintained
that no damage was done to Harman-
dar. But 1 have seen it with my own
eyes. There are over 200 fresh bullet
marks in Harmandar. ... (Interrup-
tions) You can still see tnis if you go
there. (Interruptions) Please bear
with me. You can contradict me
(Interruptions) One Amrik Singh
was inside. .., (Interruptions).

SHR] P. N SUKUL (Uttar Pra-
desh): What do you mean by fresh
bullet marks? Did you see?

SHRI KHUSHWANT SINGH: Yes.
There have been earlier actiong and
the bullet marks were seen by those
people at that {ime They are new—
through windows, coming ‘rom «ne
side, going to the other The archiveg
of the Golden Temple along side the
Prakrima, which housed over 1000
hand-written manuscript copies of
the Granth, the Hukmnamas (Ordi-
nances) bearing Gurus’  signatures,
have gone uvw in flames. And this
waa not during the action; i{f was
after the action that thig thing took
place. (Interruptions).

SHRI VISHVAJIT PRITHVIJIT
SINGH (Maharashtra): The archives
were used ag 5 place of defence by
the extermists. They had put in gun
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positions, They were using all the
weapons. As a result, it wag destroy-
ed. (Interruptions;

SHRI KHUSHWANT SINGH: He
hag a great advantage. He hag not
been there. He ig only using the
White Paper

Now, I come to a very
thing....(Interruptions),

SHRI LAXMI NARAIN (Delhi):
The Rashtrapati alsg visited the place.
He has not seen anything what he is
telling now,

SHRI KHUSHWANT SINGH: Mr.
Deputy Chairman I wish these Mem-
berg would hold their patience. I am
now treading on a very sensitive
groynd put I think it should be re-
corded. And that ig the role of the
Army. We have treated the | Army
as a sacred cow. What hag been done
in Amritsar shouly g, on record. I
first draw your attention to this re-
port in he Times of London dated
14th June based on Associated Press
account which mentiong that a num-
ber of Sikhs who were taken priso-
ner with their handg tied behind and
shot in the head in cold blood. 1 have
not heard a single word of ..(Inter-
ruptions) Let the Government con-
tradict it. This is the most serious
allegation made. There are other
equally painful thingg from people
living in Amritsar. ... {Interruptions).

tricky

wreat fifrw g (Foies) @
Fw St feur 1o o mz A I G
g.... faeger st far srvo i S o
at F7 g E L. (ama) .. AW
vt wzer IR0 ardt 37 0 W & fRo
FERE A oAOY . (mareR)
SHRI PARVATHANENI UPEN-
DRA: On a point of grder...

MR. DEPUTY CHAIRMAN. Please
sit down,
SHRI PARVATHANENI UFPEN-

DRA: I am on a point of order .
(Interruptions)

MR. DEPUTY CHAIRMAN. Let
him finish hig gpeech. Please sit down.-
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PARVATHANENI UPEN-
DRA: Please hear me. [ am on a
point of order. There ig a procedural
point.  Mr. Khushwant Singh s
speaking ag an honourable Member of
this House. The Member there cannot
say jEd IR fear d oL
Simply because he ig a nominated
Member, it does not inean that he is
sold out. It is derogatory to the pres-
tige of the House and the honourable
Member. You must please expunge it
from the record. He cannot cast as-
persiong on the Member. You have
to expunge....

MR DEPUTY CHAIRMAN. Please
sit down.

SHRI PARVATHANENI UPEN-
DRA. But you please expunge it
because it is a reflection on the hon-
curable Members of this House. He
cannot say that he ig solq out...
(Interruptions)

MR. DEPUTY CHAIRMAN; How
can ] hear anything when so many
Members speak at a time? (Several
interruptions) I request honourable
Members to please cooperate with the
chair. Pleate sit gown Let him com-
plete hig speech.

SHRI

SHRI PARVATHANENI UPEN-
DRA: But yoy must expunge his ob-
servation from the record. You can-
not allow an aspersion against g
Member to go on record. That has to
be expunged.

MR. DEPUTY CHAIRMAN: I am
irying to control the House. If all the
Memberg stand up and start shouting,
how can I hear anything?

SHRI PARVATHANENI UPEN-
DRA: You should have gbjecteq to
that remark. [t is an aspersion on the

honourable Member. g% A  faar §
What does it mean? (Interruptions).

SHRI HANSRAJ
(Madhya Pradesh):
resoonsible for it

BHARDWAJ
I know; I am
I maintain it.

SHRI
DRA:

PARVATHANENI UPEN-
You cannot shout him down
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when he ig telling the facts. The
hoa. Minister will reply and not you.
(Interruptions).

MR. DEPUTY CHAIRMAN: Please
take your seats. (Interruptions). These

shoutings do not go on record
(Interruptions) Please take your
seats. Yes, Mr Khushwant Singh.

SHRI KHUSHWANT SINGH:. 1
have made g reference to the role
of the Army. I would also like and
make a request to the new  Home
Minister to look into the charges that
are now being levelled by the. SGPC
or whatever remaing of it and the
Akali Dal of the extensive looting
that has been done in the neighbour-

Ing places.

Finally, we have been tolq how
well the Army behaved. But it is with
my own eyes on g wall a'ong side the
Akal Takht I saw a notice saying,
“No gmoking, no drinking allowed
here.” You can come to your own
conclusions, These are two heinous
offences in any place of worship to
the Sikhs Obviously, the trcopg have
been doing that there and the netice
was not up for them and was net
taken off by the time I spotteq it.

Now, I have said enough of the
damage done. I think, it iy far more
important to turn to what possible
can be the healing touch, We have
ﬁeen told what a healing touch should

e....

FA AN @19€ (ARI0E) : qH
wWEIT A FoFEIL. . (wwam)
H OFEA AT AF A gwS |
quaw fag & 9 3ia 7L § 9 arg
F AT A Fgar wEr F ) F ey
e wig ... (wwmam) ...

o guaWafa: Ssmead
Tl @ wfgey  (=mmara)

TR a0w @I9¥ © mweY o
Ffaw e 3§, .. (sraw®)
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SHRI KHUSHWANT SINGH: Let
me talk now of your concept of the
bealing touch. The “place of hon-
our’—and I put the wordg in inverted
cemmas—goed to the Government—
controlled media and the press sub-
servient to the Governmenti. 1
Just give you a few instances where
the same person holds the gun in one
hand and the microphone in the
ather—total monopoly of the micro-
ghone this is the kind of “news” we
can expect. We were tolg first that
no woman had been killed. Then we
were told. 13 women had been Killed.
Then we were told that it
was one of Bhindranwale’s
grenades that killed the 13
women. We were told by the press,
“from reliable sources,” page 1,
column 1, that Bindranwale has been
killed by his own colleagues. On the
third day it was said, Bhindranwale
died in his own hand—on page 5, and
tinally it was said, no, he died fight-
1n2. We had the same kind of story
about the discovery of heroin, of
}Joose women—all taken up by this
subservient press, and then they sud-
denly vanished or contradictions were
published on page 3, bottom of
column 8; This is the result of cen-
sorship. And this is not the healing
touch.

I give you one instance of a fraurd
sommitted on the Sikh people. We
are told that Guru bani Kirtan thas
heen resumed from the Golden Tem-
ple early morning. 1 am an early
riser and switch on mv radio at
4-30 AM. Mr. Home Minister, take

" 3¢ from me, Kirtan is not from the
Golden Temple; they are the tapes
from Jullundur station. I may tell you
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why. Morning service consists of
Asa Di Var, within which Ragis put
in Shabads of their choice. These
Ragis are clever people. They putin
Shabads which have double meaning,
talking about the wickedness of
rulers, Obviously they were found
unpalatable, because the Sikhs get
different message from Asa Di Var.
But for the last 4 days, including this
morning, Ardas which comes at the
end of the service, came in the
middle because the poor man handling
the tape did not know which comes
first and which in the middle, So, we
had a very charming situation of the
alleged Bani coming from Harmandir
Sahib, with Ardas coming in the mid-
dle. Please look into it. I wil} give
you the dates also on which it has
been going on; it was certainly this
morning as well. Another healing
touch.

Another example now. We know of
the wide scale desertions of Sikh
troops at different points. Why did
they take place? Because of censor-
ship, the poor fellows did not know
what was going on, ff you know the
custom of army—_some of my retired
friends would know—it is that every
Sikh soldier is first made to take an
oath on the Granth about being true
to his oath sticking to it and fighting
for the honour of his country. Every-
time Sikh soldiers go into battle, a
Granthi goes with them with Granth
Sahib carried on his head. Now, he
was told, by gossip or rumour, that
one of the Granth Sahib itself has
been hit and the Golden Temple on-
shrining the Granth has been burnt.
What are his reactions? It is one of
anger, frustration. As a leaderless
man, be wa'ks out and says: I am
going to Golden Temple to defend it
myself. No~w, we are told by a senler
Armv officer that the most condign
punishment wil] be meted out to
those peovle. It is upto you to give
them rondign punishment and see
the result of that healing touch.
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Now, [ come fo Kar Seva. It is
quite obvious, you failed totally to
get anyone with any credibility to
take on this function and you hit up
on this, if I cannot choose any kinder
words. .. ... (Interruptions).

MR. DEPUTY CHAIRMAN: It will
not go on record. You mneed not
name. .. (Interruptions)v.

SHRI KHUSHWANT SINGH: Al
right; cancel these words. (Interrup-
tions).

1p.M.
(nterruptions).

AN. HON, MEMBER: He has with-
drawn the word.

SHRI KHUSHWANT SINGH: Now.
let us forget it. I am concluding, if
they allow me to conclude.

SHRI HARVENDRA SINGH HANS-
PAL: Sir, I am on a point of order.

SHRI KHUSHWANT SINGH: I
have not finished. If they keep on
interrupting... (Interruptions)

Y gear fag gaatw o ¥
cqTEE WIE WIS 2| LI qE
¥ ag Fal, QT guda fag o
T, f& qfeal § Torse &1 o §
agl @1 7@ § ) TR at g gfw
Tasr w1 AarsEr ganar 7

o geawmiy @ 7 A S

st ga fag gonw @ HIET
A ww fam & g 7 fem aArgR
A gxd F o @ &1 UF g
# faT 97 3 A wg &

=t Sgaaaf; - 7z @rgE oww
HTET A € | This will not go on
record. Mr. Khushwant Singh, please
conclude.

*Not recorded.

SHRI KHUSHWANT SINGH: I
think. it is quite evident to every-
body in this country that whatever
this gentleman, let me call him
gentleman, Baba Santa Singh, is do-
ing, is against the wishes of the com-
munity. The communily is not going
to honour what he is doing. It will
further exacerbate the feelings of
the community. It is also evident
now ihat despite what has happened,
despite what you have done, you
have not broken the back of terrorism.
Terrorism continues. There is hijac-
king, breaching of canal banks, loot-
ing of banks and so on. It is evident
from the fact of the enormousg security
precautions taken in this free country
for our President and the Prime
Minister. Despite  these draconian
measures to put down violence in
the midst of fear. You also know
that you cannot keep the Army in
Punjab for ever. There is a limit to
it. You cannot keep a people down
with bayonets for two long. You
should realise what the consequences
will be, in regard to these people,
inflamed as they are, if suddenly, this
power, this confrol is taker away
from them. I would like to place cer-
tain positive suggestions. I am a man
who proposes grand gestures. I pro-

posed at one time that the Prime
Minister should go to the Golden
Temple as a pilgrim. It was not

taken seriousliy. I propossed later that
the President should ‘go to the Golder
Temple. No notice was taken of
either of my requests. They visited
the Golden Temple after the damage
has been done. (Inierruptions) May
I suggest now a grander gesture? Now, )
Sir, I would sugegest that the leaders.
of this country. Jagatgurus, Shankara-
charyas and others, leaders of the
Hindu parties like Advaniji. Vajpa-
yveeji and others... (Interruptomsy
should join ug in this Kar Sevg. This
is one of the ways in which we can
heel the wounds. Lastly, we have a
great day coming, the 12th of August.
Raksha Bandhan. Let every Hindu
tie a rakhi on the hands of a Sikh,
which we shall reciprocate.  These
are the only ways in whicl you can
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repair the damage which you have
done.

Thank you, Sir.

SHRI VISHVAJIT PRITHVLIT
SINGH: Mr. Deputy Chairman, §Sir,
before I hegin my observations, 1
wouid like to reply to a few of the
things that Mr. Khushwant Singh hes
said He mentioned about the sear-
cheg and photographs taken of the
Sikh passengers at Srinagar airport. I
would like to ask him; after the recent
hijacking of an Indiin Airlines air-
craft by the so-cglled Sikh passen-
gers, what other security precautions
do you expect the Government to
take? Do you not expect the Govern-
ment to take reasonable precautions?
Earliey the kirpans were banned from
the flights because kirpans were used
for the hijacking of a plane. That is
why, kirpans were banned from *he
flights.

A

Similarly, Sardar Khushwant Singn
has mentioned various rumours, which
he heard in Amritsar, of women and
children being killed. He has quoted
various people whom he met. But L
has not mentioned their names. I
Wwould tike to mention that I have
heard even worse rumourg than this.
If you want me to name, I can name
hundreds of things. Bui when we
come to the basics of these things, if
you ask who were the persons. ajiled,
where dig they come from, no facts
are forthcoming., Sardar Khushwant
Singh has mentioned that the killings
were far higher than mentioned in the
White Paper. I would like to know
the names, I would like to know *he
addresses and 1 would like to know
the. parentages of these people. I am
sure there is no such thine forthcom-
ing. (Interruptions)

Sardar Khushwant Singh mentioned
about the destruction of archives. 1
would like to quote from the White
Paper, page 48, paragraph 23:

“Troopg effected entry into <{he
area ground the Sarovar through
the northern deori and the gouthern
library building. In the latter
area the terroristg were firing from
a number of machine gun positins
in the library building and were
hurling country-made grenades,
lighting them with match-sticks, A
fire wag noticed at thig stage i the
library.

Troop fire-fighting parties were
repeatedly rushed to put out the
fire, but these attempts were folicd
by the heavy machine-gun fire irom
the {terrorists. By the time the
terrorist positions could be over-
come, the library had been gﬁt-
ted.”

Sardar Khushwant Singh also quo-
ted the Times of London as an autho-
ritative source and gaid that the
Times of London had said that people
were Kkilled by the troops in Amritsar.
I would like to refer Sardar Khush-
want Singh to a book written by an
editor of the Times, Harold BEvans,
“Goog Times, Bad Times”. Thig cu-
tire book is an indictment of the way
the Tsmes newspaper is run. He
mentions how newy iy manipulated,
how varioug editors are sacked, how
proprietors want certain newg to e
put in falsely, etc. etc. 1 would just
like to quote a small portion from
thig book He speaks about the nwney
of the newspaper, Rupert Murdoch.
I quote:

“He guaranteed that the ~ditors
would have control of the political
policy of their newspapers; that
they would have freedom  within
fixeq annual budget; that the cdi-
torg would not be gubject 1o ins-
tructions from either the provrie-
tor or management on the selection
and halance of new. and owinion. ..
In my year as editor of the Times
Mnrdoch broke all these gusran-
tees. He put his point of view verv
ai=nl. t. the home editor of The
T¥mes, Fred Emery, when he sum-
moned him from holidav en 4
March to his office shortly bhefore
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asking for my resignation: ‘1 give
instructions to my editors all round
the world, why shouldn’t I in Lon-
don?” He was reminded of 1he
undertakings to the Secretary of
State.  “They’re not worth the
paper they’re written on,” Murdoch
replied.
Furthermore, he mentions the epi-
sode of Hitler’s diaries also published
by the Times Group of newspapers.
He says:

“My point is that in no sense
does Rupert Murdoch appreciate
this, When he was told that the
diaries were fake, he reassured the
worried editorial men at Times
Newspapers who feared for their
credibility: ‘After all’, said Mur-
doch, ‘we are in the entertainment
business’.”

(Interruptions)
SHRI GULAM RASOOL MATTO
(Jammu and  Kashmir): P_oint
of order. Is there any collusion bet-

ween Mr. Khushwant Singh and Mr.
Vishvajit Prithvijit Singh? How did
he know that Mr. Khushwant Singh
would quote from The Times and that
is why he brought this book? (Inter-
ruptions).

SHRI VISHVAJIT PRITHVIJIT
SINGH: On the contrary, Sardar
Khushwant Singh had showed me the
Times newspaper yesterday. That is
why I brought this book today I did
not ask him for it. He 1old me him-

self (Interruptions). It has been‘
alleged by the hon'ble Shri Advani
that the White Paper has nothing

new to say apart from very few
portions. I agree with him that it
has nothing new to say. Why has it
nothing new to say? Because we€
live in an ovben society, because we
have an opea government. bhecause
we have a free press. Every single
portion of the negotiations which
took vlace was in public, every time
an emissary went to Amritsar, every
time anvthing was disenssed it was
exhaustively renorted with the news-
papers, As a Tesult of that *he Whi‘e
Paper can only be a compilation of
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those things and can only mention a
few of the things which were nol
revealed to the public and were kept
secret. That is about all. And that
is why those nine secret meetings
have been mentioned.

About the talks, various Members
have given the impression that the
Akalis originally had 45 demands and
trying to be rcasonable, trying to be
accommodating with the QGovern-
ment, they reduced these demands
irom 45 {o 15. This is supposed to
have been a very good gesture by the
Akalis. I would like to clarify this
position and explain that when the
original 45 demands were put in,
there were various demands which
were completely frivolous, which had
no bearing at all upon anything and
when these were pointed out to the
Akali leaders who themselves did
not understand and had not under-
stood the gravity of what they werc
actually discussing, they removed
those demands. If you like 1 ecan
quote from the White Paper, but I
do not think I will be given cnough
time: So I would like to go on to
other portions.

As regards Shri Advaniji’s charge
that details of the talks were not
given, the Akalis themselves insisted
that no recording should be taken
no minutes should be taken. They
said that the talks must be held in an
informal atmospherc. This is well
known to the Opposition -and I do not
know why Advaniji has asked for
this. Therefore, there are no records.
if we turn round today and say that
this was what was said or that was
what was said, it can always be a mal-
ter of dispute; that is why all this was
not gone into. He also asked why Sar-
dar Swaran Singh. Shri Harkishan
Suricet and various other people’s
~fforts were not included in this White
Paper. T would like to say that their
mediatory efforts were not official.
wera not on behalf of the Gov-
ernment of India. Only those meet-
which were officially sanc-
tioned, which were officially record-
ed are mentioned. No other moet-
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ings are mentioned. Various other
contacts were made. I contacted
various Akali leaders. I know about
all the names of the various people
were to be included, it woulg have
run into hundreds of pages, thousands
of pages with all sortg of things com-
ing in, like ‘“wi'l you come to Delhi?
Will you do this? How wil] you come?
Will you come by train or do I send
a car to fetch you?” You want all
these details in the White Paper?

In my opinion the White Paper is
most important in its one major aspect-
It puts across the area of difference
between the stand of the Government
and the stand of the Akalis very clearly
on each and every issue. It enun-
ciates each issue in detail, goes into
it# ramifications and makes dlear
that the Government had taken a
particular view point ani the Akalis
had taken a particular viewpoint and
where were the points of divergence
and what were the points of conver-
gence. The genesis of the Akali agita-
tion—I am not talking about the terro-
Tist activities: I am talking gbout
the Akali agitation because it
had a bearing on the terrorist acti-
vitiey at a later stage — was
the split wilthin their owm party,
the split between the Talwandi group
an® the Badal-Longowal-Tohra group
which later had its own differences
within its own factions. The SGPC
was used to further this faction fight.
The SGPC, because it was controlled
by the Akali Dal, was eventuaily used
as a forum in trying to prove their
strength. All this went against the
Rehat Maryada which is the cede of
conduct for all Sikhs as Sardar Khush-
want Singh is very well aware. It
lays down what can and cannot be
done within a Gurudwara. It says,
“no book should be given the same
reverence as the Adi Granth in the
Gurdwara”—this is most important;
“no secular event should be held
there; the Gurudwara may be used for
any gathering whose purpose is the
encourageément of religion,” not poli-
ties. This is from the Reha! Maryadu
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itself, ag enunciated by the SGFC.
They themselves went against this
Rehat Maryada when they allowed
hostile forces to enter into the Golden
Temple, forces which were totally
opposed to all the tenets of Sikhism.
Ag Sardar Khushwant Singh hag been
very violent in his denunciation of
those forces, I need not go into all
that, But I am trying to say that this
was all done at the behest of the
SGPC itself which wag at the back of
it. They could have stoped it at any
given moment of time. It is provided
in the Act, it ig provided in the Rahat
Maryada. But they did not do it.

There has been one failure by ithe
Government. The major failure of
the Government hag been that the
Government has not ytiliseq the
Gurudwara Act properly. It has not
implemented it on the basis of ils
accounts. There is a complete chapter
in the Act which is devoted to finance,
It mentions, from section 106 to sec-
tion 124 objects on which the funds of
Gurudwaras may be gpent, the utilisa-
tion of surplug income, formation of
Gurudwara Boards, Research Fund
Religioug Fund. Research and Religicus
Funds to be governed by the Acts,
funds held in trust by the Boards for
specific purpose, General Trust Fund,
Boarq to maintain accounts of all
Trust Funds, audit of accounts, gudi-
tors’ report; budget of Boarq etc., ctc.
It also gives power to the State Gov-
ernment. Tt gays, “The Board gshail
maintain regular accounts showing
receipts on account of expendtiure out
of the General Board Fund and sepa-
rate imilar accountg for each Fund
establishied under the provisions of
section 112 and for the General Trust
Funds”. 1t later goes on to say “The
accounts describeq in section 114 shall
be audited and examineq once in
every year by such auditor as may
from time to time, be appointed by
the State Government.” Thig hag been
the failure of the State Government
and the only failure of the State Gov-
emment—that it has not gone into the
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accountg of the Gurudwaras. This
was mainly because the SGPC was
considered, through tradition, a gemi-
sutonomous body; nobody interfered
in its affairs. That is one of the
reasong why all thig came to Dpass.
(Time bell rings).

Sir, there are to very important
points I woulg like to make but, if
you want, I will skip one and go to
the other...(Interruptions)...Can I
complele the whole thing, Sir?...
(Interruptions).

MR, DEPUTY CHAIRMAN: Please
be brief.

SHRI VISHWAJIT PRITHVLJIT
SINGH: I am being brief, but T have
certain quotations which I would like
to give.

The Jathedars were totally immobi-
lised by the terrorists... (Interruptions)
Yes, I am a Sikh; I am a practising
Singh. You want to ask the questicn,
Matto Saheb? But I am a practising
Sikh in my house. I have a Gurud-
wara, I have the Guru Granth Saheb,
I take the “VAAK” every morning, I
do all the prayers. T may smoke and I
may have my hair cut but T am a
practising Sikh for all pra-tical pur-
‘poses. T am a Patit Sikh ag they say
in the Rahat Maryada, but I am a
Sikh all right.  (Inferruptions). He 1is
an agnostic but, T think, betweey ug
we both are one good Sikhs,

The Jathedars were totally immobi-
lised by the terrorists. I wou'd lik, to
quote from the Act—why they were
immobilised, what the reason was,
why they could mot act. In the SGPC
Act it is mentioned in gection 134:

“134. The commitiee may suspend
or dismiss any office-holder, pro-

vided that it shall not dismisgs a

hereditary office-holder or a minis-

ter unless it finds that such office-~
holder or minister—

(a) makeg persistent defau't in
submission of budgets, accounts,
reports or returns........

It gives various reasons on acrount of
whi~h a man can be dimissed. And
it says: )

«“(g) fails persistently to perform
his duties in connection with the
manggement or performance of any
rituals and ceremonies in accordance
with the teachings of Sri Guru
Grant Sahib.”

So, since the Jathedars were appoin-
ted by the SGPC, they were the cap-
tives of the SGPC. They could mnot
issue any Hukamnama without their
permission. And  when they were
ordered to issue Hukamnamas, they
had to issue those Hukamnamas. In
fact, there have been instances even
during the Akali regime when they
issued Hukamnamas againgt the Rahat
Maryada.

There is a small note which I had
made a few years ago. I would like
to quote from it:

“The position of the Jathedar of
the Akal Takht was further under-
mined when he was asked to issue
edicts by the President of the SGPC
regarding the internal conflicts
within the Dal.”

This ijs when the splif took place
between Talwandi and Badal.

¢“....The Akal Takht appointed a
seven member committee to distri-
bute tickets on behalf of the Akali
Dal for the 1979 Lok Sabha elections.
When both Talwandj and Umranan-
gal defied the dictates of this com-
mittee they were summoned and
punished—the only strange thing
being that whereas Talwandi was
asked to clean utensils Umranangal
was only fined.

Umranangal belonged to the Badal
group and the Badal group was in
control of the SGPC,

“It was obvious that the Badal
Group had prevailed upon the
Jathedar. A vociferous section of
the Sikhs who protested against
this charged that a paid employee
of the SGPC should not be the
Jathedar of the Akal Takht. Even
Sardar Kapur Singh, National Pro-
fessor of Sikhism criticized the
SGPC and the Jathedar.”
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This is from the ‘Indian Express’ of
13th January, 1880.

Now I would like to point out what

a Hukamnama is. A Hukamnama is
issued by a Jathedar. What are the
various authorities? In Sikhism we
have a triangle of authority.

“A triangle of authority was
cvolveg by the Khalsa—the Sarbat
Khalsa which elected and appoint-
ed the Jathedar who then acted
according to the collective will of
the Faithful—The Gurmatta. If
necessary, a Hukamnamg would be
issued by the Jathedar to imple-
ment the Gurmatta. This assumes
great importance because the Jathe-
dar by himself was never compe-
tent to issue any Hukamnama with-
out the authority of the Gurmatta,
which could only be exercised by
the complete  congregation—the
Sarbat Khalsa.

The importance of the Gurmatta
cannot be denied by any authority
since there is a plethora of histori-
cal evidence which shows its supre-
macy in the Sikh scheme of things.
The first Gurmatta was enforced
-by the Khalsa at Chamkour against
the will of the Tenth Guru when
he was asked to leave the field of
battle and save his life.”

This has been quoted by various
writers. So I need not go in‘o it.

Now let wus come to the various
Takhts, We know that the various
" Takhts have an association with the
Gurus. Sri Akal Takht was founded
by the Sixth Guru in 1609, ninety
yearg. before the Khalsa was formed.
Sri Patna  Sahib Takht is holy be-
vauge it was the residence of Guru
Tegh Bahadur and the-birth-place of
Guru Gobind Singh, Takht of Nan-
der is important because it is the
Jast. .

MR..DEPUTY CHAIRMAN: Leave
these things. Come %o the last
point.
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SHRI J. K. JAIN (Madhya Pra-
desh): Let him say.

MR. DEPUTY CHAIRMAN:
cannot go into details so much.

SHRI VISHVAJIT PRITHVIJIT
SINGH: I may teik about the Dam-
dama Takht, Damdama Sahib has
been projected by the Akalis after
1962 as being a Takht of the Akalis
and the Sikhs...of the sikhs. 1 would
like o mention that Damdama Sahib
is the place where the Adi Granth
compiled under the direction of the
Tenth Guru. It jg not a Takht of
“he Sikhs. It has beep declared so
by the Akalis. It has not been rati-
fied. In fact, if you read the S.G.P.C.
Act which provides for the Head
Priests of the various Gurudwaras %o
be the members of the Takhts. It
says: “the Board shall consist of 132
elected Members. The Head Minis~
ters of the Darbara Sahib, Amritsar
and the following four Takhts name-
ly: the Shrij Akal Takht Sahib, Amrit-
sar, Takht Kesgarh at Anandpur,
Takht Patna Sabhib, Patna, Takht Haz-
ur; sahib, Nanded' Hyderabad [Dec-
can.” It doeg not mention the Dam-
dama Sahib Takht. This is the Act
which has been amended upto date.
The Act, therefore, says that he
Jathedar or the Heag Minister of the
Takht Damdama Sahib is not even
a Member of the S.G.P.C. Let alone
anything else. Sir, I will refer to
Rehat Maryade (a guide to the Sikh

You

‘way of life). I am sorry, Sir, T will

take little more time.
MR. DEPUTY CHAIRMAN: There

ig limited time, Please finish your
speech quickly.
SHRI J. K. JAIN: Sir, T would

request you to permit the hon Mem-
ber more time as he is giving us
some valuable information op the
subject.

SHRI PARVATHANENI TUPEN-
DRA: We will- have a separate lec-
ture also.

SHRI J. K. JAIN: Sir, I am very

sorry to point out that you have al-
lowed more time to Shri Khushwamnt
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Singh and why not
Prithvijit Singh also.

MR. DEPUTY CHAIRMAN: Please
come 10 the l'ast point and conclude,

SHRI VISHVAJIT PRITHVLJIT
SINGH: Sir, I am coming o the last
point. Sir, varioug hon. Members of
this august House have criticised the
commencement of Kar Seva at the
Akal Takht. I would like to tell my
hon, friend Shri Khushwant Singh in
this House, I did not object to his
language at that moment, whereas
other hon. Memberg have objected
to his language and therefore, he
should not object to my speech. I
would like just to mention one thing
about the Nihangs. Nihang means
crocodile, This word “Nihangs” was
used by the Guru as a symbolic of
a guerilla activity group. Nihangs
occupy a special place in the sikh
scheme of things. The Dal Khalsa
which was formed by the sikhs and
soon after the death of Guru Sahib
that split into two sections. 1 would
like to quote from a book entitled
“Sikh Polity” by Dr. Bhagar Singh.
He sayg “though the Sikhs had been
outlawed by the Punjab Government,
they secretly moved about in small
groups. In 1734, Kapur Singh divid-
ed the disintegrated fabric of these
sikhs into ¢wo Dals (groups). The
word “Dal” is a Punia“i expression
meaning a horde and suggests the
notion of a group with a definite
mission or objective before it. One
group was named Budha Dal, the
League of the Elders, which comp-
rised men ahbove the age forty and
the other was named Taruna Dal,
League of the Young, which consist-
ed of the young Sikhs below that age.
The Budha Dal was assigned  the
duty of looking after the Sikh holy
places and the provagation of the
Sikh faith. The Taruna Dal was to
undertake the more difficult task of
the defence of the community.” 1t
is that Budha Dal which headed by
Baba Santa Singh.

Shri Vishvajit

SHRI J. K. JAIN: Mr. Khushwant
Singh. it is a befitting reply to you.
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SHRI VISHVAJIT PRITHVINT
SINGH: In fact, the Akalj party took
its name from Nihangs. They said
we are a replacement for the Nihang
who have been protecting yoy all
these years. That is why they call
themselves  Akalis, to cateh the
popular imagination, “Akali” mean-
ing he who worships the Formless
One. In fact, Bhai Khan Singh, who
hasg been one of the greatest scholars
of Sikh history and Sikh literature,
has mentioneq in his “Mahan Kosh”
—he quotes from the “Suraj Prakash”
of Bhai Santokh Singh-—-that the
Tenth Guru gave a blessing to Bhai
Man Singh saying:

RF  gEw FW W I,
9% QY ¥ 9§ g4,

am ww dg gL fRarer
GO C vt A ol o R
—meaning thereby: (& 71 fRgET
g AT |
He gave this vardaan and it is ac-
cording to  that, that the Nihangs
have always acted. I would like to
make just one last quotation from a
book called “The Sikh Revolution”
by Jagiit Singh  where he mentions

the gpecial role of the Nihangs. He
says: :

“Nihangs or Akalis, like the
Shaheeds, were *hose volunteer:
who had dedicated their lives to
the armegd service of the Panth,
Maybe, they were a par{, or an Off-
shoot of the shaheeds. They cut
off for life g1l the worldly con-
nections, spent their entire lives in
the Jathas, remained always arm-
ed to the teeth and were ever
ready to lay down their lives for
the Panth. They were to the Sikhs
what the Jannessears were to +he
Turks, with the difference that
the Nihangs or Akalis were hono-
rary volunteers and not organised
or paid by the State, The Nihangs
were a dedicated and inspired lot,
highly conscious of the Sikh mis-
sion and its revolutionary ideals.
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There wag an armed commune and
continues to be so to thig day. In
other words, they institutionalized
the ideal of dedicating. Tan, Man,
Dhan’ to the Sikh revolutionary
cause. It was for thig reason that
they were held in high esteem in
the Panth. They were at one time
ity conscience keepers. When the
- movement entered its loan period
and split up jnto different fighting
corporations (Misals), one ofr the
Misals was of the Shaheeds. They
held no territory of their own, and
were provided food and shelter by
the Panth. The Shaheeds or Akalis
provided the rallying point for the
Misals to coordinate in' order to
meet a common danger to the
Panth. At such a time, the resolu-
tion (Gurmatta) to meet such an
eventuality (e.g. at the time of
threatened danger from Abdali’s
invasion) would be sponscred by
the Akalis. All the Misalg would
honour the resolution. Even Ran-
jit Singh respected them and was
afraid of offending the Akalis. They
were the dominating factor in the
Khalsa army committees. Scott:
compares the Akalis with Crom-
well’s Ironsides. “The Akalis would
represent the ‘Fifth Monarchy
Mer’, stern and uncompromising.
firmly believing in the right-cous-
ness of their cause, insisting on the
right to equality for all, guided bv
the decisions of the Panch, or
Committee of five than by their
nominal  leaders, angd watching
those leaders with thae jealous eves
last they should assume absolute
power.”

This has been the role of the Nihangs
and this js the role of the Nihangs
even today.

I have theard all sorts of things
being said here for the last two davs.
As Mr. Khushwant Singh said tha*
he spoke with pain in his voice. I also
have pain in my'voice. T would like
to quote for the benefit of al my
brothren, whether they belong *o
any caste or creed or community.
those eternal words from the Japii

i
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Sahib, the morning prayer of the
Sikhs which is recited by every Sikh
practically every day: '

TREA, T TRE TG, 1T b 703,
gaat foqt §1 55 @1, a1 § fageaidy
Thank you, Sir,

SHRI MADAN BHATIA (Nominut-
ed): Mr. Deputy Chairman, Sir, i
have lstened to the speech ot my
hon. friend, Mr. Khushwant Singh,
with a bit of anguish. Before I deal
with some of “he points that he has
raised’ I would like to remind this
hon. House ag to what Mr. Khushwant
Singh said when he landed at Palam
at the time when *he operation was
still under way. He said, this action
had put the Sikhs out of the mains-
“ream  of Indianism. I should have
expected expression of a little ele-
ment of gratitude from Mr. Khush-
want Singh today that i* is this main-
stream of Indianism which is flow-
ing through the portals of this House
which has given him the honour of
s.anding on the floor of this honour-
able House and addressing the rep-
resentatives of the Indian people. A
few days later I read in the news-
Papers that Mr. Khushwant Singh
has returnegq +he Padma Bhushan.
Till that time I did not know that he
had been honoured with this partieu-
lar award. Bur I wag certainly re-
minded of one tremendoug event in
the history  of India and that was
when Rabindranath Tagore returned
his knighthood in 1919. But what a
wvast  difference! He returned his
knighthood sq that Indiyz should be
free. Mr. Khushwant Singh return-
ed his Padma Bhushan in support of
“hose monstrous forces which had
held the entire nation %<0 ransom. I
have also visited Amritsar. If there
ig any religious place whose sanctity
and spirituality have been embedded
deeply in my mind, it is the Harman-
dir Sahib because I have been visit-
ing Harmandir Sahib right from my
childhood, T am not a person  who
usually goes to temples. But when-
ever I have gone to Amritsar even, T
have gone to Harmindir Sahib  to vay

BRI L Y

s .
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[Shri Madan Bhatlia]
my opeisance I went to Amritsar this
Mr.

iime 1z tne mondh of June,
hnusiwant  Smgh nas Said a ot
about the army action. I would like

to bring to the noiice of this honour-
aple House and Mr, Khushwant Singh
a very particular moving event, The
first company of Indian soldiers was
led by a young Sikh Captain, The
moment they entered the Parikrama
and were pushing on and travelled
hardly ten or fifteen paces, they were
taced with such intensive crossfire
from all directions that they were
completely immobilised and this
young Sikh Captain was wounded.
But ke did not lose his courage. He
rallied his men and he asked
them to proceed and he went on
leading them. Another few paces,
he was wounded a second time, Yel
he did not fall back. He rallied his
men again and he called upon them,
“This is your duty, let us proceed
on”, And when he proceeded on by
a2 few more paces, he was wounded
a third time and he fell. He became
unconscious. He was removed to the
hospital. In the hospital when he
regained consciousness the first
words which he uttered were, “I
want to go back to my men”. But
he wag too seriously wounded to
join the armed battle again. T had
the privilege to meet that young Sikh
officer in *the Jallandhar hospital and
when 1 saw his battered and wound-
ed body but with gleaming eves. in
hig battered and wounded body in
his gasping breath and in his
gleaming eyes I saw that  spirit
of Indiz which hag lived on down the
ernturies through the turbulent his-
torv of India the spirit of Indian bro-
therhood, the spirit of unity and in-
tegrity of India, the spirit of triumph
of secularism over narrow parochial
religiosity. What Mr. Kbhushwant
Singh hag said today constitutes a
grievous insult to this spirit of India
symbolised by this younz Sikh offi-
cer and given proiection to in this
portienlar  White Paper in the last
waragraph which is a befitting finale
of this tragic episode, and that is

paragraph 12:

{
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“IThe action whieh the Govern-
men: has had to take in Punjab
wag neither agamnst the Sikhs nor
the Sikh religion. It was against
terrorism .and  insurgency. The
Sikhs are a well-integrated part of
the Indian nation. They were sec-
ond to none in their contribution
in achieving and defending the
country’s freedom and the building
of the economic strength of free
India. The Sikh community stands
firm, along with the rest of the
naiion, in its resolve to preserve
and strengthen the unity and inte-
grity of the country.”

Mr. Khushwant Singh has said a lo*
about the Army action. Sir, T would
like to say one thing.

If there is one monstroug force
which hag bedevilled human civili-
sation down the centuries, it is when
religion has not mixed up with poli-
ucal violence. If is this monstrous
force which led hundreds of thous-
ands of Europeans to leave their
hearths and homes in the 17th and
18th centurieg to puild up thier new
homesg in the hospitable climes of
America. It is this monstrous force
which rained death and destruction
on one little country, that is, Ireland,
for centuries. And what has happen-
ed in +he 20th century? It ig this
monstrous force which has bedevilled
the people of palestine. It jg this
monstrous force which js raining ru-
ination on the people of Lebanori.
Sometimes this force overtakes State.
Sometimes it becomes a challenge %o
the authority of the State. Tt is this
monsirous force which js causing
havod in Iran today and in our sub-
continent it was this particular mons-
trous foree which disintegrated the
country as # was known for
centuries together. Now this mons-
trous force had gripped Punjab for
the last four vears and thig monstirous
force was agaravated by the fact that
it was also motivated by the demand
of secession., I respectfully submit
that secession in itself containg all the
elementg of anarchy. In this regard
I would just like to quote Abraham
Lincoln. He said:
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“Plainly, the centra}l idea of seces-
sion is the essence of anarchy. A
constitutional majority is the true
sovereign of a free people. Who-
ever rejects it does of necessity fly
to anarchy, or despotism.”

If that be the challenge which was
posed to the democratic values of
secularism, unity and integrity of the
country, what should have been the
responsibility of the Government of
the day? What was the constitutional
dity of the Government of the day?
1 can do no better than quote the
words of Abraham Lincoln again when
he addressed the people of the South
who were seeking to destroy the
United Staleg of America. He said:

“In your language my dissatisfled
fellow country-men}and not in mine
is the momentous issue of civil war.
Government will not assail you un-
less you first assailed. You can
have no conflict without being your-
self the aggressors. You have no
oath registered in Heavens to. des-
troy the Government while I sghail
have the most solemn one of preser-
ving and defending it. You can
forebear assault upon it; I cannot
shirk from the defence of it.”

I would like to place on the record of
this hon'ble House my tribute to the
courage and fearless leadership of
Mrs, Gandhi. She took up the chal-
lenge and met it in the words which
were uttered by Abraham Lincoln to
the people of the South, For genera-
tions to come, as long as India lives
dewn the history there will always be
a tribute paid to the leadership fear-
lessness and courage of Mrs. Gandhi
for having given a new turn to the
destiny of India.

1 would 1like to make one more
point. The Honmble Member, Mr.
Advani, had said that he had nothing
to say about what is containeq in the
White Paper. This is a remarkable
statement coming from the leader of
a political party which is aspiring to
govern the destiny of the nafion. I
would respectfully submit that I
want to draw the attention of this
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honourable House to page 54 of the
White Paper. Milliong of people in
this country are watching the proceed-
ings of this House and the other House
because they want to seek an answer
1o the question which have been posed
by the White Paper on page 54. They
are not interested in the political pole-
micg of one political party or the
other. In other agony and suffering,
they want an answer from the repre-
sentatives of the people to the gues-
tions which have been posed on page
54, and the questions are:

“Is it right for places of worship
which are revered by milliens to be
used as arsenals? Is it right to trans-
form such places into sanctuaries for
criminals and subversive elements?
And, above all, how do we prevent
the secular foundations of our Repub-
lic from being eroded?” Mr. Advani
has said that he hag no comments to
make on what is contained in the
White Paper. It is a remarkable
statement! He has nothing to say with

‘regard to these particular questions

the answer to which is being demand-
ed by the people of India, And I am
not surprised. In the last 35 years,
the party to which he belongs has
never had anything positive to say.
Their only programme has been—and
I have been aggrieved to see the pro-
ceedings of this honourable House—
either to indulge in character assassi-
nation of the Nehru family or to pro-~
pagate the poison of communalism in
this country. I respectfully submit,
Sir, that the honourable Prime Minis-
ter has replied with regard to  the
first two questiong that the religious
places will never be allowed to be
used as arsenal of weanans. But,
with regard to the third question as
to what should be our role to pre-
serve and strengthen the foundations
of secularism in this country, 1 would
like to make a submission and this is
my last submission. This is a very '
important submission which I would
like to Dbring to the notice of the
honourable Home Minister. I would
like to make six suggestions.
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The first suggestion is that any poli-
tical party which operates from a reli-
gious place or funtiong through reli-
gious idiomgs sheuld be completely
put out of the electoral processes of
this country. (Interruptions). It is
necessary that such a “political party
should become the political leper of
India. It cannot be that one indiv.-
dual member appeals (o ihe re]ig‘\o‘us
sentiments of his clectoratz a.d he
held to be guilty of corrupt praciics
while, if the whole political party
functions in this particular manner,
we call it democracy, It is preposter-
ous, it is ridiculous, and it reminds
me of what Berrnard Shaw said that
if you kill one man it is murder, but
if you kill on a mass scale with the
beats of drums as in the battle field,
it is heroism. T would, therefore, res-
pectfully submit that the time has
come now when we must take this
hard decision. Secondly, Sir, this is
a poor developing country in which
the process of industrialisation is go-
ing to take many many more years.
In Europe and in the West, there
were forces of religion and commu-
nalism. But they were ultimately de-
feated by the process of industrialisa-
tion. ‘That will take a number of
years in this country. Therefore, it
is necessary that in order to fight
communalism...(Time bell rings) we
must give to the people a socio-econo-
mic-cum-political fighting ideology.
And, Sir, what is that ideology?
that ideology which was enshrined in
the Preamble to the Constitution
under the leadership of Mrs. Gandhi,
namely the Republic of India wil]l be
a socialist Republic, I, therefore, ex-
pect from the Congress Party under
the leadership of Mrs. Gandhi that it
would make socialism the battle cry
of the people of India. I will just
enumerate, Three, time hag come that
we must put an end to the donomi-
national religious educational institu-
tions. Article 30 must go. They have
become the breeding ground of com-
munalism in. this country. It is pre-
posterous that the funds of the nublic
exchequer in this country are being
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used to foster the places where com-
munalism ig being bred. Four, and
this is my very serious suggesiion, it
is time, Sir, that we must face the
question: To what extent the frame-
work of democracy which we have
adopted hag fostered or retarded the
forces of unity and integrity in this
cormtry?  We adopted the framework
of Britain, because intellectually and
policuliv wo had been nurtured on
Biiush pciidcai and other constitu-
tional traditions. The problems of
Britain cannot be identified with the
problems of 1ndia. England is basical- -
ly a small eountry and is basically
a unified society. India is a vast
country and a multiple sociely. The
position of India has to be compared
with. the position of Uniled States.
Angd let us not forget while facing this
particular question that a tremendous
contribution has been made by the
political framework of the Unites
States in unifying the people of Ame-
rica into the mainstream of the United
States of America, We have to face
thig question. If we do not face it to-
day, we shall have to face it tomor-
Trow.

With that, Sir, ultimately I would
respectfully submit only this much.
The hon. Prime Minister has said yes-
terday that it is time to consider thatl
we shall build bridges; let not our
thinking be deflected by the visions of
the ballot boxes. The nation is in
agony and the nation is suffering. The
nation wants a national, unified ap-
proach to deal with monstrous forces
which have bedevilled the unity, in-
tegrity and all the cherished values of
the nation.

Thank you. (interruptions)

SHRI MURASOLI MARAN (Tamil
Nadu): Mr., Deputy Chairman, the
Prime Minister made an emotiona!
speech yesterday, bringing home the
point that army action in Amritsar
wag inevitable. Sir, I do not think,
like the Greek drama all the incidents
led to the tragedy of an army action
in Amritsar Golden Temple. Many
people did not like the voice of Mr.
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“.nushwant Singh. Now he has be-
<ume suddenly an anathema to them.
But how two of the Members have
resigned from the Congress Party?
For example, Sir, Mr. Amrinder, Singh
»x-Prince of Patiala, has not only re-
signed from the Congress Party but
he has also resigned from Parliament
also, saying that his “feelings were
grievously hurt.” So also Mr. Deven-
dra Singh Garcha, Member of Parlia-
nent belonging to the Congress Party,
has resigned from the party. More
than anything else there were deser-
tions in the Army. Perhapg for the
first time in the history of the country
such extreme things, unprecedented
things, have taken place. That is why
many Sikhs are seething with indig-
nation and anger about what happen-
¢d in the Golden Temple. For them it
is their Mecca. For ‘them, such kind
of things did not take place in the
last 400 vears of their history,

Sir, in this context comes their
White Paper. 1 think it is totally a
misnomer. We Members of Parlia-
ment here,in this House and in the
other House wanted the White Paper
en the extremist activities in Pun-
iab. Here what is given is a White
Paper zn the Punjab agitation. What
is the agitation? Terrorist agitation
is going on, Sir, I think it is totally
» misnomer. So 1 wold say after
‘Operation Blue  Star' here comes
‘Cperation Whitewash.’ Sir we thought
the White Paper would be a dispas-
sionate study. But this is the official
version and it is incomplete and dis-
torted. It does not give an answer 4n
many of the questions. For example
‘t does not explain the genesis o
Bhindranwale phenomenon. It does
not say why no serious attempts have
been made o bring Bhindranwale 1~
hook for hig terrorist activities or
vshy he was beyond the reach of law
fur such, a long time. We could not
find an answer to this questign in this
WWhite Paper.

Now, the dominant guestion that ha«
te be answered is whether what hap-

rened on June 6, could have been
avoided or not. I would say that this
is the crux of the problem. My reply
is that it could have been avoided.
The Army action could have been
avoided. On more than three occas-
ions, the Government and the Akalis
very nearly came to a solution. On
November 2, 1982, an understanding
wsas reached with the good offices of
Mr. Swaran Singh. On November3,
the next day, a statement was read in
Parliament by the then Home Minis-
ter. But the statement was different
from the understanding. That was the
first occasion. Here we should take
note that the Akalis took a reasonable
stand because of 7 other parties. On
November 18, anh aircraft was kept
ready to go to Amritsar. Who went
hack on thig agreement? Definitely the
Ciovernment went back on this agree-
ment. Again, on April 20, 1383, an
agreement was arrived at in the 1tri-
partite conference. Only the modali-
ties of implementation were to be
worked out. Once again the Govern-
ment went back. Again on June 30,
1483, the opposition parties worked
cut a consensus on territorial disputes.
At all time, the Akalis were prepared
to accépt a package deal. In one Con-
sultative Commiitee meeting of the
Home Ministry, the then Home Minis-
ter. Mr. Sethi, said that the Congress
Party would share power with the
Akalis. The next day he went back.
1 1o not want to go into all the details.
T want to ask this question. Why did
ihe Government allow to slip the
opportunity of finding a political solu-

" tions? Is it casual or intentional? The

cuswer ig ve'y crucial. Sir, you allow-
¢} the sttuat’on to go fym bad to
worse, (Time bell rings) What is that?

SHRT PARVATHANENI UPEND-
NA- You dor't ring the bell when
others speak. It is vevy unfair,

MR. DEPUTY CHAIRMAN: Please

conclude now. (Interruptions) There
iz no time. Please conclude,

SHRI MURASOLI MARAN: You
allowed the situation to go from bhad
to worse. At that time you had nho
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political solution, but finally you found
3 military solution. There was a small
wound. You have cured it. You al-
lowed the gangrene to develop so that
the leg is amputated. That is what
has happened today. There is no use
of criticising the Akalis. I would say
that Akail Dal is one of the few par-
lies in India that if they give a call to
fil] up the jails, one lakh people would
court arrest which cannot be done by
many of our national parties,

MR. DEPUTY CHAIRMAN: That
will do. (Interruptions) There is a

limit to everything. Mr. Dhabe,
rlease.
SHRI PARVATHANENI UPEND-

RA: All the irrelevant things have
heen allowed to be said.

SHRI V. GOPALSAMY (Tami] Na-
du): You won’t hear the other point
of view.

MR. DEPUTY CHAIRMAN: We
have heard all' the points of view.
There is a time limit. What can I do.

SHRI LAY, K. ADVANI (Madhya
Pradesh): He 1s entitled to take his
party’s time.

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI MURASOLI MARAN;,
have to give me some time.

MR. DEPUTY CHAIRMAN: No, 1
cannot. Somebody will have to suffer.

SHRI MURASOLI MARAN: I can-
not suffer for somebody.

You

Sir, I should not be the casualty.

2 p.M.
SHRI V. GOPALSAMY: Sir, it is
not fair. .. (Inferruptions)

MR. DEPUTY CHAIRMAN: All
right, yoy finish within two minutes,

SHRI MURASOLI MARAN: Please
give me some more time.

Sir, the Akali Dal had the privilege
of having nine secret meetings with
the Government. So, I do not find
fault with the Akalis. Yesterday the
Prime WMinister said that the agita-

tion weni{ out of the conirol of the
Akalis, That is true. At the same time
it is alsc true that Bhindranwale also
went out of the control of the Cong-
resss Party.

Sir, it is a sentimental question.
The Prime Minister said that we
should apply the healing touch. But,
Sir, what is happening now? The
healing touch is very much neces-
sary. It shoulg be given and ad-
ministered by all of us. But what
is happening? You have amended the
National Security Act just to scuttle
the habeas corpus petitions of Longo-
wal and other Akali leaders in the
Supreme Court. Is it a healing touch?
Sir, you have extended the period of
preventive detention for two years
Now you can put anybody behind the
bars for two years without trial. Is
it the healing touch? Sir, you have
brought the Special Courts ordinance
by which anybody found in the so-
called terrorist affected area can be
tried in camera by a Special Court
without the presence of the press and
the public.
which Judge can try which group.
Sir, is it a healing touch? Now you
have amended the Evidence Act also
so that in the so-called disturbed
area, if any person is arrested, he and
not the public presecutor should
prove his innocence. Is it the healing
touch? Eir, these sorts of laws are
not to be found in any democratic
country in the world. Probably, in
the Northern Ireland called Ulster
you may have this. .They call the
Special Courts as Kangaroo courts
where there is no jury.

Sir, I would warn you, if you ap-
ply these draconian Acts in Punjab,
if vou institute Kangarco courts in
Punjab, then Punjab will become an-
other Ulster of India. This is not
the healing {ouch. The present
Home Minister is a compassionate
man. He is Raj Guru. The Prime
Minister wants to build the bridges
that have broken. 1 would request
him not to use these draconian laws,
not to apply these draconian laws in
Punjab. It would not leag to recon-

The Centre can decide -
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ciliation. That is why, Sir, I request
you to drop this idea.

Sir, the Army went there to flush
out the terrorists from the Golden
Temple, Their tagk is over. Why
should they remain there? If you
give the rcason that they are still
searching for the secret ammunitions,
it would not holg water. That is
why, Sir, it is not good to politicise
the Army. They are like man-
eaters. If they taste one drop of
human blood, then it is dangerous.
They will get ideas. Sir, Army is the
one infrastructure of the State which
has not been spoiled yet.

Sir, I demand that the Army should
be withdrawn from the Golden Tem-
ple. The Akali leaders should be re-
leased, and tripartite talks should be
conducted thereafter. Then only, Sir,
we can really build a bridge.

SHRI S. W. DHABE (Maharash-
tra): Mr. Deputy Chairman, Sir, 1
only want to raise two points in this
connection—Afirstly, the total failure
of the Intelligence of the Punjab
Government, and secondly of the
political leadership.

Sir, it has been stated in thiz White
Paper at page 29 that the Akalis were
not in a position tg control the ter-
rorists and that Shri Bhindranwale
had takep possession of the Akal
Takht and other things. And at page
33 it has been stated that terrorists
were occupying some of the private
houses near the Golden temple with a
view to improving their tactical posi-
tion and that they had their ammuni-
tiong there. And the greatest admission
in this White Paper ig at page 54. I
would like to know from the hon.
Ministe; what he hag to say on this,
I am reading it. “By a%out the mid-
dle of 1983 anti-national and ter-
rorist groups had established com-
plete control over the Golden Temple
and converted it into the maim base
for their operations.” Therefore it
ig too lute to say, they were mot
knowing about it. The paper itself
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admits that by middle of 1983, ter-
rorist= had taken complete control.
That means the terrorists hag c¢om-
plete hand in this matter; they were
armed. they had made it an arsrnal
and thig information wag avails
with the Government but the Gov-
ernment had always said in  this
House that there was no evidenoo
and they want to talk it out and
would not allow army *c enter mto
the Temnle and the, will respect the
sentiments of the Sikhs. Therefore,
the first question that I woulg like
to ask ig whether it is a fact that
they knew what was going in by
the middle of 1983. Then a number
of pictures are given here. 1 have
numbered them. On the fifth picture,
loophole of the pill-box of machine
gun that had been constructed by
cutting the marble wally of the Akal
Takht, has been shown. That mears.
marble wall haq already beea cud,
and they had #nade arrangements for
firing from that position. But there
is no mention when wag it found. At
what point 5f time was it noticed”
How all these things went unnoticed
when so many arrangemaonis had been
made? All these pictures are rather
against the Government. Thes. pic-
tures show that preparation; were
goir_lg on for a long time. Why  no
action was taken? Sccondly, the
paper says that there is ng dispute
about the religious demands. The
only dispute is about Chandigarh and
sharing of waters. These are 1he
demands which leq to thc dispute
between the Akalis and the Govern-
ment, Thig ig not the demand of
AKalis alone; it iz the demand of the
peoole and it i a po'itical failure
of the Government Tota] constitu-
tional machinery hag collapsed® First.
Darbara Singh Ministry wag shown
favouritifm and Central Government!
only suspended the Assembly, still
keering the MLAs in tact. What for®
What wag the reason? Why 50 much
favouritism was shown to Punjab
when you dismissed Sikkim and
Jammu and Kashmi, Governments
even without an enquiry. The Prime
Minister said vesterda,, about it. We
know how they are doing in Punjab.
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in Rajasthan, in Himacha] Pradesh,
ang how they took over in Haryana.
People want clections in these States.
But it is the fragmented ruling party
which ig responsible for the situation
in Punjab. Why should they not be
in a position to take a decision when
the Prime Minister iy so strong and
she is so much applauded in the
House but why they cannot take a
decision within  the party. They
could not decide on the Chandigarh
issue, nop on the sharing of waters
issue. It is therefore the failure of
the ruling party. I therefore finally
say that I endorse what Shri Khush-
want Singh hag said. There is need
to immediately withdraw the army
and give a healing touch go that a
solution could be found. Time has
come when a political solution teo
the problem ghoulg not be delayed
whijch will otherwise result in anar-
chy in the counrty.

THE MINISTER OF HOME AF-
FAIRS (SHRI P. V. NARASIMHA
RAO). Mr. Depyty Chairman, 16 hon.
Members have spoken on thig sub-
jeet gnd I am grateful to theym for
whatever they said and in whatever
manner they said it. There ig hard-
ly anything for me ty comment on
the manner bhecause, this I had
thought to be an occasion for sober,
dispassionate thinking and also some
peep inte the future. Thiz- document
Sir; was not meant to be rhetorical.
It has not claimed to give anything
more than the bare factg that should
“e known {0 everyone. As one hon.
Member gaid, even these facts, most
of them, are known. But they have
come to the notice of nersons over
a period of time and their total im-
pact hag to be brought out by some
kind of a compilation ang also volun-
teering some information which may
or mav not be availab'e to tha gene-
ral public. 8o, ag White Papers go,
the format of the White Paper has
bren maintained and the style of
the narrative iy restrained. The few-
cst possible wordg have peen used
and, therefore on the format of the
White Paper I would respectfully

‘
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submit that it is exactly what it
should be. Nothing more, Nothing
less. The only question which has
‘been raised is 'whether it reveals
something, or more than what it re-
veals, it conceals. I will come to that
presently, Yesterday, the Prime Minis-
ter and Sardar Darbara Singh and
other Memberg have dwelt upon
many of the aspects contained in the
White Paper and also the background
that is necessary for understanding
the White paper. I shall not repeat
what al] has been saig already.

The main thrust has been given
by the Prime Minister. What does
Government stand for? What we do

not want to do, what we woulg like
to do. both the negative side &nd
the positive side. On this, the final
word has been said by the Prime
Minister,

1 would only like to go ialp thc
nitty gritty of the whole thing, be-
cause, through many speeches here,
unfortunately, by taking recourse t¢
what is called suggestion falsi and
suppressio veri, a certain atmosphere
ceems 10 have been created, where-
by, perhaps, a doubt that this prob-
lem could have been solved earlier
and because of the Government, this
has not been solved, has been creat-
ed. This, I would like to submit is
entirely wrong.

If the negotiationg started in 1981,
it is fantastic to  say that comeone
was scheming tp continue the nego-
tiations unit 1985 so that some poli-
tical benefit could be gained by the
party, by, the Congregs I Party. 1
cannot conceive anything morg fan-
tastic more unthinkable, that this,
This is sheer hindsight. We are in 1984.
the latter part and, therefore these
are being improvised. Nothing more
than this. What is the nitty gritty?
The first insinuation or suggestion,
call it what you will ig that there
was a Resolution in 1983, 30tk June.
This resolution wag passed by leaders
of all the opposition parties ang this
wag the blue print, this wag the
Magna Carta on the bhasis of which
everything would have beep quite
easily done. ¢
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SHRI LAl K. ADVANI: Not my
party.

SHRI P. V. NARASIMHA RAO:
‘Okay, honourable exceptions, This
is the burden of the song.

May 1, Sir, with your permission,

vead out the crucial portion, the
gperative portion I quote:
“During the tripartite talks between

the Government and the Akali ]ea-
ders and the opposition parties, dif-
ferenceg on the issues involved were
considerably narrowed down....” It
is a question of how wide they were,
how less wide they became Defore
any one can claim that they were
narrowed down and even if they
were narroweg down, they were not
reducéd to nil let us face that... “The
Uniou: Government has already ac-
cepted the religious demands of the
Sikhg and since the wanaging com-
mittees of all the seven historical
Gurdwaras have adopted resolutions
endorsing the demand for the enact-
ment of an All-Indi; Gurdwara Act,
there gshould not be any difficulty
now in accepting this cdemand.....”
How many gurdwarag were involved
in the demand, whether the number
wasg ceven, whether it was ten how
it went up to 30, that is a story
which has been given in the White
Paper,

“As regards the other demands, a
Commission: has already been appoin-
ted to go into the question of restruc-
turing Union-State relations....."That
is the Sarkaria Commission. How
the insistrice was made by the Akali
leadery that we should mention, the
Qovernment should mention the
Anandpyy Sahib Resolution while ap-
pointing the Sarkaria Commission, is
alse known history. Government did
1ot agree ty it. but this was very
much there. That ig being ignored
here.

“On the rivey waterg dispute also
a broad understanding was reached
with Mw hej, of the opposiiton par-
tiec during the ftripartite talks to
refer the dispute to a Tribunal under
the Inter-State Water Dispute Act..”
‘What & to be referred, that iz not

|
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referred to here in (he resolution. It
is ‘the dispute’ only. What are the
ingredientg of the gispute, what was
agreed to be referred? Was there
anything on which there wag no
agreement or was there complete
agreement on what was tg be re-
ferred? Thig iy not given in this.
“_..Then the only issue that remains to
be settieq now ig that of Chandigarh
and othey territorial disputes het-
ween the two States of Punjab and
Haryana. The meeting felt that a
reasonable gettlement of thig problem
can be found. The meeting is of the
opinion that as broadly agreed in the
tripartite committee meeting Chandi-
garh should go to the Punjab and
in a spirit of give and take certain
areas of Pynjab be transferred to
Haryana...” Sir this is absolulely
vedantic”...Certain areas from Punjab
should be transferred to Haryana.
Haryana hasg ‘to be givlen adeguate
financial compensation of building its
capitals all the other claims and
counter-claims in regard to territories
can he referred to a Triounal...” Sir,
can any one, any hon. Member, seri-
ously suggest or claim, that on the
basis of this pesolution a solution can
be arrived at or that this resolution
really spells out a solution? 1 would
like to know. (Interruptions). Please
listen to me. And what happened
to this resolution? What happened to
this resolution even ae it is? The
very next day press reports on the
proceedings of the meeting of the
opposiiton conclave held in New
Delhi on 30th June, 1983, said that
the Lok Dal representativeg had re-
servations on the resolution to the
extent that they felt any solution of

the terriorial issue shoulq be made
in consultation with Haryana. Now
we gdtarted consultation with Har-

yana. Ang what is the resuit? The
result is that it hay not been possi-
ble for the twg Stateg to agree on
what areag gshoulq come from Pun-
jab to Haryana in lieu of the fact
that Chandigarh would go to Punjab.
This ig the crux of the whole matter.
Ang this is what Prime Ministe, said
in her broadcasp speech. And fthe
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hon. Member says: “What were you
doing for one year? I gaid so on the
30th of June, 1983 and the same
thing ig said py the Prime Minister
in 1984”. So the conclusion of the
hor. Member ig that we woke up to
their “great resolution” after one
year, Now thig is mot correct. What
the Prime Minister said was the
right answer to it because after all
these efforts, she said, it hag not been
rossible to agree on any of the de-
tails, how much territory should g0,
how many villages ghoulq go.

Again, Sir, the Hindustan Times of
2nd July had 5 newg item ynder tle
heading “No unanimity on Formula”.
This news item gives interpretation
of leaderg of Akali Dal, Janata Party
and Shri Charan Singh on the for-
mula which wag arrived at in the
conclave meeting. Then again the
Times of Indic reported the same. In
the course of the debate on the ad-
journment .motion regarding the
situation in Punjab on July 26th, Shri
Charan Singh who had attended the
conclave meeting on the 30th of June,
1983, gaid—I wily just read out what
he stated:

A F gg W fv omg FHIm
F1 forE o 3wy @iar TIfgT Hiw

-

%M gfam F ora wgAr Ffgg
W @I agdrw o [efond oy
sTAr Afer &y Fsrear W #
T & qwdr wGT g oar gl
aix ug feutz =¥ at wt7 o AT
& 1"

This ig the resolution: This is what
you call the finale of the resolution!
And you take this as containing a
solution! | am surprised, I am am-
azed, I am astonished that thig should
come from any Member with any
kind of seriousness: “what vrere we
doing all the time?” We were do-
ing exactly what this resolution sug-
gested that ghould be done. Only,
% just did not fructify.
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Coming to the water dispute, you
say a tribunal should be appointed.
Yesterday the Prime Minister ex-
plained under what circumstances
the case wag withdrawn from the
Supreme Court and an Award was
given, an arrangement wag arrived
at, then the Akali Dal said that they
would not stand by it. Sir, I have
some personal experience about it.
I happen to be one of those who
were talking with the Akali leaders,
Let me first say that all our talks
were conducted in an atmosphere of
utmosot cordiality at the personal
level. The very first meeting in 1981
I had two meetings with the leaders-
there was absolutely np personal
rancour of sny kind. They had their
own point of view. They said: “You
see, it is not a question of whether
we are getting more or less. It is
a question of principle. Why should
you pull the case out of the Supre-
me Court? Even if we get less, it
doeg not matter. But it . shouly: “go
back to Supreme Court. Or else we
are not going to agree to this Awa-
rd”. What approach ig thise It is
evidently 5 political approach. It is
evidently a  party opproach. If - it
had not been a political approach,
if it had not beem a party approach,
they would make their own calcula-
tiong privately with the help of
engineers; they would ask us: “Look
could we have got anything more
than this if we had proceeded in the
Supreme Court?”. If the experts
had said that they woulg not have
got more than this, they would still
protest ang make some noise, but
finally would say: “All right, now
that the Prime Minister has given
this Award, let ug agree”, and put
the Prime Minister under some obli-
gation. That is what [ would have
done if I were in their position? Buf
no, this was a party approach, this
wag a political approach, “come what
may, I shall not, my parly shall not
agree to any gward given by the
Prime Minister of India”. '

Thig iy the approach. Now, what
do they want? Ig it only Ravi-Beas?
It is not Ravi-Beag alone. I am sure



261 Motiom re. white Paper

Advaniji woulgq know that. It is not
Ravi-Beas--please understand. [ am
just addressing this to the hon. Mem-
bers who thought thig is QED—quite
easily done. It is not Ravi-Beas.
What they wanted was the reopen-
ing of the 1955 arrangement, what
they wanted was the inclusion of the
Jamuna waters-~ang that is where
it broke. Can any honourable Mem-
ber in this House seriously say that
the 1955 thing as demanded by the
Akali Dal should he reopened?
he say that the Jamuny, waters also
shouid form  part of this? Now
that we are going to refer it to the
Tribunal—we have agreed to refer
it to the Tribunal—but refer wrhat?
That ig the question. And that is
where the difference came, Any
one honourable Member coulg tell
me how the Akali Dal’'s request in
thig respect is justifiable. So  how
do you expect any solution to come?

The solution could apparently come
only when I accept in toto what the
Akali pal wants me tg do.

SHRI LAL K. ADVANI: On this

point they were forced to withdraw
from thig tripartite conierence. Later
on they .went back but in that con-
ference. ..

SHRI P. V NARASIMA RAO:
That is why they did not want a
tripartite conference any longer.

SHRI LAL K. ADVANI: But
fact is, they had t, withdraw,

the

SHHI P. V. NARAIMHA RAO-
This iz one of the things, Advaniji.
Later on they did not return to the
tripartite conference at all.

SHRI LAL K. ADVANI: Once
again.

SHHI P. V. NARAIMHA RAO:
Once again. You know that. They
came. Perhaps they found that they
could not pul as much pressure in
a conflerenci than could put
on me or the former Home Minister.
So they thought that it is always

Can .
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good to talk to the Government. They
said, “‘we :will talk to Government;
we will not come back to the tripar-
tite table.

SHRI SUSHIL CHAND MOHUN-
TA (Haryana): This would amount
to unsettling settled things.

SHRI P. V. NARASIMHA PRAO:

Akalis not to take part in further
tripartite talks.” This is what they
kaid on. 18th o; 19th of February.
And what is the alternative left to us?
Does the Government simply abandon
everything? We went to them
again. We said all right; if you are
so much against ecoming back to the

tripartite table, would you .ike
to talk to us? They said. “yes; but
we would like to talk to you only

subject to certain conditions.” And
I won’t blame them because for them
those conditions were important, They
also considered it important to talk to
the Government But if the peo-
ple knew and, particularly, those
who were holding the rifles in thejr
hands came to know that the Akali
leaders were having talks, then we
would not have had the second round
of talks. Betwecen the first and se-
cond roung something would have
happened. That is why the Akalis
wanted secret talks.

What is the great secret aboul it?
“Secret” means that it should not be
known to those who do not want
these talks to take place. That ig all.
The secrecy is only in that, If
others come to know, it does not
matter, but it was very very impor-
tant, extremely important that those
who did not want the talks to take
place or to fructify should not come
to know that talks are taking place.
And then they said, “No rezcords, no
minutes,” So how you expect me to
maintain minutes, how do you expect
me to place anything on the Table of
the House? And, in fact, why should
I have really in-luded these nine
meetings, even the mention of these
nine meetings, in the White Paper?
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They were secret meetings, yes. 1
would not have mentioned them but
for the fact that today, if they had
not been have mentioned, everyone in
this House, all sections of the House,
would have said, “You have been
sleeping over the matter. What did
you do after the tripartite talks broke
down? That would have been the first
unanimous question hurled at me by
every Member in this House irres-
pective of party. And when people
came and asked me, 1 talloed it.
Many important journalists came and
asked me, many reporters came and
asked me: “Are you having secret
talks?

FB gT TE 7, T argE 1% a
qrgd 7, # fagw A, Afww a-
o I
just for my background information
F¥ w7 Tw A g5 SF ¥ and
F4, w3 T¥ frgy o F qars
frads ¥ A 7 F4F; W Ao
T W AT GAT qR wT A
foaar adt & o
This is how I parried questions. But
our friend Badal said, “We are not
having any at all talks.” While I,

parried the questions, from the other
side comes a total denial. Where do

I stand? Where does the Govern-
ment stand? This was my predi-
cament. That was the reason why

we brought these things in. After
a lot of delibsration, we had to take
this course of bringing out the de-
tails about the talks in the White
Paper.

Now 1 come to the second point.
I am only trying to reduce the entire
febate to a few issues. That would
always be more convenient and we
ecould save time. Yesterday, the
Prime Minister replied to the ques-
tion about Bhindranwale being a
bosom friend of the Congress. This
was one of the things that has been
floated very freely. In addition to
what she said——I am not going to
repeat what she said——7T would like
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to say that if he had been such a
bosom friend of the Congress as early
as 1981, how did it happen that the
first demand of the Akali Dal was the
unconditional release of Bhindran-
wale—nat today but in 1981, when
their demands from 45 were reduced
to 15 (the short-listed demands, mind
you, not the 45 demands), how is it
that the pride of place first is given
to this demand? (Interruptions)
It is for anyone to draw inference.

SHRI PARVATHANEN] UPEN-
DRA: We are not supporting the
Akalis. But you cannot escape your
portion of responsiblity.

SHRI P. V. NARASIMHA RAO:
The most important point on which
everyone seems to have spoken is the
foreign forces. 1 never expected,
Sir, that after four and a half years
of answering this question as Foreign
Minister, T would have to answer the
same as Home Minister. Particularly
our friends from CPI, CPI(M) are al-
ways at me they have been at me:
Why don't you name a particular
country? As if, that is going to make
a world of difference. The Prime
Minister said quite clearly that you
cannot prove a matter like this in a
court of law, you cannot get the same
king of probative force to whatever
information you have, which is insis-
ted upon in the Evidence Act. Now
I will tell you some straws in the
wind. It is for anyone to draw con-
clusions. Instead of trying to draw
the right conclusions, instead of
taking this in the right spirit, instead
of interpreting the restraint shown
in this, which even the countries con-
cerned have appreciated that  their
names has not come in the White
Paper. Instead of doing all this
what are we doing? Do you want
me 1o dig up this and place it before
the House and the nation? Is it
possible? Is it desirable? Is f{t
possible for me to say that so and o
has done it? Tor instance, it is true
that a few persons belonging to some
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other couniry were among those
killed in action. Whom did 1 blame
for that? Whom should I name
for that? It is clear and clearly,
borne out by inspection and by facts
that arms bearing marks of certain
countries were found hers. Whom did
I blame for that? Do I blame the
Head of the State or the Head of the
Government or the Prime Minister
or the Defence Minister? Whom do I
blame? What is the point in asking
me to name sOmeone? Clearly
naming is not possible. What we
have to conclude is that arms have
come from certain quarters; and
persons have come from certain
countries, and beware of that. This
is all that can be said. This is all
that can be done. Nothing more.
Not only today—not even after this,
I tell you we can be more specific. It
will not be proper, it will not be
possible to say that so and so is be-
hind this. What all we can say is
foreign forces or foreign hand. 1
cannot say such and such foreign per-
son. What does hand mean? Hand
means a force. Where I should not
identify the person. 1 say itisa
foreign hand, What is wrong about it?

What more needs tobe explained in
that? I do not see anything more,
So, T would respectfully submit to
the House that enough has been said.
If something needed to be said in
the White Paper which was advisedly
not said, it was supplemented in the
debate in this House. So, I do not
think it is possible for me to say any-
thing more than this. In fact, no
one in this House, no one in this
country has any doubt about the iden-
tity of the foreign hand. No one.
Tt is only a little pinprick at the Go-
vernment just to embarrass me and
try to press me fo say something
which I should not say. This is .::111
that is happening. OftherW{se
there is no illusion. There is no mis-
take. There is no doubt in anybody’s
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mind. Sir, why did the arms come
into the Golden Temple complex.

This is something like watching
Ramayana the whole night and in the
morning saying:

YT mMv ®F &, YT aaT g 1

This is about all. The arms coming
into the Golden Temple, Government
for whatever reason not being able to
intercept them—this is the gist of the
whole thing. If we had intercepted
the arms then the White Paper would
not have become necessary. This
debate would not have become neces-
sary. We were asked what were we
doing? Why did we not stop them?
Why did we not stop arms coming

into the Golden Temple? The Gov-
ernment is saying that for certain
reasons of susceptibility we could

not, in time—in time intercept these
arms because a temple is normally not
a place for keeping arms. You don't
lock for arms in a temple. Do you?
We didn’t? But when we came to
know, we told the SGPC, we told
them: “Look, you are in charge of
this temple. You are managing this
temple. We have come to know that
criminals are hiding here. We have
come to know, we have reason to be-
lieve, that arms are being kept here.
Will you kindly ask the criminals to
get out?” We gave a list—X, Y, Z,
A B C. “Will you see that arms are
not kept there or whatever arms are
kept are taken out?” If they had
done it, there was no question of any
action. What the White Paper asks
you is+ Ask yourself. Ts it conceivable
that all this would have happened
without the knowledge of the SGPC?
It was in our knowledge {o some ex-
tent. 'The White Paper has said it.
Thousands of people are going into
the temple. TIs it possible tn frisk
every person? Would that not be
resented? Ts it possible to search
every truck that goes into the temple
out of the hundreds that go and come?
Is it possible? How much time does
one truck take to be completely
searched? And is it humanly possible
to do that? The most unfortunate
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part of it is that this temple had been
made an arsenal, had been used for
things for which no temple is used or
should he used. Why don’t we attack
thal point? Why do you say. Why
did you not stop this? Why did you
not stop that? The point is that I did
not stop it because I had not expect-
ed such a thing to happen. When I
came to know about it, I asked those
who are in charge of the temple to
help me.
get? “Nothing is happening here.
There is no criminal here. There are
no arms. What are you talking
about?” And as the Prime Minister
said yesterday, when we told them,
“Look, this is happening; we know
that this is happening. Let us discuss
how to stop it”, they said. “This is
an extraneous matter.” They refused
to discuss it. How is it an extraneous
matter? Can any hon. Member say
that in the context of the Golden
Temple, in the context of the entire
agitation, in the context of all the
demands, all the replies, all the cor-
respondence that went on, and all
the issues tha® have been thrown up,
the question of the Golden Temple
being used for this purpose is extra-
neous? Can anyone seriously say
that? But they said it. Absolutely,
flatly, they said, “Nothing doing. This
cannot be discussed.” So what do
we conclude? Al that was being
done by Bhindranwale. But Bhin-
dranwale should be released, accord-
ing to the Akali Dal. Akali Dal tells
us, “Nothing is happening here”. And
when we go in, we are blamed. Now,
what kind of logic is this? I just
cannot understand this. Therefore,
Sir, the point is that now we have fo
look to the future, as many Members
have said.

My friend, Mr. Khushwant Singh,
wanted me, wanted the Government
to send in commandos or have a
blockade: cut electricity, cut water,
cut this, cut that and all would have
come out.

‘gz @ P w1 Fregr B om
qFIT ¥ wE-Eg AN qF wEE

What is the reply that I
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She did not. surrender, This is history.
So they want us to do an Ahmednagar
in Amritsar on the Golden Temple.
And when I inform this august House
that there were more than 10,000 bags
of wheat in the Langar and that there
was a whole Sarovar for water, what
is the kind of blockade I can do? So
all these ideas are not practicable.
And what would have happened? We
had one experience of Moga. You
surround a temple and thousands of -
people come from all sides. How do
you stop them? Do you want to shoot
them down outside? Is it possible?
Is it not going to create a situation
infinitely worse than the situation
that we were faced with? What kind
of a strategy is this? Coming from
a writer, a military strategy of this
kind is something which should not
be taken seriously. That is all that
one can say.

Sir, I come to the last point—Kar
Seva. It is not true that the SGPC
was kept out of it. There have been
negotiations, They have been talked
to. They have been given the first
oepportunity to do Kar Seva if they
so wished. They were persuaded to
take it up. TFirst what we got in
writing from the priests was uncon-
ditional. They said, yes, we are going
to do it. Within 24 hours all kinds
of conditions were put. About Akal
Takht they were not prepared to say
that they are going to repair it. They
would have started it with Sarovar
where everything goes under, nothing
is seen, and for months and months,
if not years, Akal Takht would have
remained like that. Ts it good for the
country?—I am asking. It is not be-
cause we want to do anything our-
selves. Would any honourable Mem-
ber say that Akal Takht should be left
in that condition, for any length of
time? Should the No. 1 priority not
go to Akal Takht? We wanted this.
They did not agree. They were not
prepared to commit on anything. And
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finally they said, every armyman,
even in mufti, even not in uniform,
should go and hand it over to us frst
and then it is up to us what we would
like to do. Is it possible to accept
this? In any case, what has Kar Seva
got to do with the army? They are
there in order to meet a particular
situation. Their presence there has
nothing to do with the Kar Seva.
Thousands of peovle are coming and
thousands more will come. Xar Seva
will be done, because the devout peo-
ple, Sikhs. Hindus, Muslims, every-
body, would certainly want this to be
reconstructed. WNobody would like
these pock marks to remain for all
times. That is why it has to be done
and, as the Prime Minister said, it
will be done.

Now about another dramatic inci-
dent which was cited here, very dra-
matic. An aircraft is waiting there
at the airport. Some talks are going
on here. Something has finally been
settled. Someone is to take this to
Amritsar to put the final seal. It is
at that time that this Government
went back on it and. therefore, it fell
through. A beautiful scenaric with
all the elements of suspense in it!
But is that true? And if someone
has been briefing honourable Mem-
bers on these absurd lines, I only say,
please don’t believe.. .

SHRI MURASOLI MARAN: 1t has
appeared in ‘The Hinduw’

AN HON. MEMBER: Mr. Khushwant
Singh... (Interruptions).

SHRY P. V. NARASIM™A RAO: I
am not talking about {he Markists. 1
am talking about whoever is briefing. I
like ‘The Hindu’ very much. But I
do not know whether you take it as
a gospel truth in all situations. I do
not know.

First of all, T would like to say
th=t there is a discrepancy in the date
mentioned by the honourable Mem-
bar. The first secret mesting was on
the 16th and 17th November. It has
been mentioned here, It is a fact
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that at this meeting, draft formula-
tions on various issues which could
form the basis of a settlement were
discussed. If anyone wants to see
how many papers and non-papers
were discussed—I have not destroyed
them still— you can step into my
house. I will show them. You will
need almost half the room to fill them
with. So many papers and, in diplo-
matic language, non-papers were dis-
cussed. These non-papers flew aro-
und in their hundreds, I must say.
Any number of people came to me
with formulations. Yes, why not? If
somebody has some bright idea which
can disentangle the whole thing, why
ot take it? Very natiently myself,
Venkataraman or Pranap Mukherjee
listened to them. Whosoever brought
some idea or solution was talked to.
Advaniji had a dig at me. He said I
4ad become the de facto .Flome Min-
ister then. No.

SHRI LAL K. ADVANI:
wrong about it?

SHRI P. V. NARASIMHA RAQ: It
is only factually wrong. It is a fact
that at these meetings draft formula-
tions on various issues which could
form the basis of a settlement were
discussed. However, no agreed draff
had emerged. There were number of
differences in the standpoint of Akali
Dal and that of the Government on
the issues under discussion. I have
already related all the differences.
We can give you a blank cheque. You
tell us how Akalis are right and how
we are wrong on any of these issues.

Nothing

SHRI PARVATHANENI UPEN-
DRA. Nobody supported Akalis,

SHRI P. V. NARASIMHA RAO:
You did not. But it is not true that
nobody sided with the Akalis and
put the blame on the Government.
Many did in this very debate. Here
are the issues. Here are the Govern-
ment decisions. Here are the Akali
decisions. You be the judge. There-
fore, it is fantastic again to say that
something emerged and we killed it.
I may further add that shortly after
the meecting representatives of Akali
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Dal informed that they consider inclu-
sion of Yamuna waters an essential
point of reference to the Judge who
will adjudicate the river waters issue,
Would you have liked me to take that
as the starting point of negotiations?
So, who broke it? Did the Govern-
ment break it? Is it the case that
because the aircraft was waiting in
Palam I should have rushed to occu-
Py that aircraft anyhow?” What kind
of dramatisation is this? At every
meeting with the Akali Dal leaders
we had very, very cordial and friend-
ly discussions. No rancour at all be-
cause we thought that those discus-
sions would fructify. There was no
question of blaming them. Even in
the White Paper we have not blamed
anybody. We are placing facts before
you, what they said and what we
said. It is for anyone to judge. There
is no question of our blaming
anyone. What happened at the
very last meeting on 26th May?
Mr. Badal said on the 22nd that they
are not having any meetings with
Government. On the 26th we had
met, three days after he said that.
This is the crux of the matter. That
was the most crucial meeting in which
Pranab Mukherjee and myself were
there. They said:

“FRID I FJIT WMT WA AT W7
qﬂfi SRACH] ﬂﬁ g” S il g -qygé‘r%
Il g1 7 DT 1 79T TAAT A
FgT @ AT gw A 7

although it took two hours to bring
that fatwa out. But that was {he crux
ef the whole thing. Would any
honourable Member ever have want-
ed me to agree? It was not possible.
We have been taking the stand and
no one in Parliament will really
agree that we should agree to all the
Akali demands. On Chandigarh, how
many variations came including, at
one meeting, the division of Chandi-
garh? Someone said that they were
prepareq to agree to a division, that
they said so in one of the tripartite
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meetings, in one of the asides. T do
not know how it emerged. We’
had not thought of a division of.
Chandigarh. Buf, if the Akali Party
is going to agree to that, then, even
so, we said, gqrzw Fgt &I |

Then somebody said, “Madhya Marg”.

Then somehody else said, “No
Madhya Marg because that would
mean that somehody’s house would

fall in Haryana who happens to be
a Punjab.leader”. How can such. a
thing happen? So, they suggested
some other line, Now one full meet.
ing was devoted to this. Where do
you draw the line? We never wanted
to draw the line and we never want-
ed Chandigarh to be divided. We
were 1old by someone, by someone
who is a knowledgeable person, who
had been talking to them, that there

i iz a possibility and if we press a

little, they would agree. Well at
that meeting—it was my impression
—in any case at that meeting, they
did not reject it. We had to go to
another meeting to find it rejected. So,
all these things have gone on
for whatever reasons. Again, I
am not attributing motives. After
all, we have to live together.
That is a party with which we have
to deal and there is no question of
running down any party or any in-
dividual. The point is that the
situation was such that they could
not do anything and we could not do
anything. In spite of all our efforts,
we did not succeed, and tihig is the
story that is related in the White
Paper. So, if somebody asks me
what we were doing all these days
or months, this is my simple answer.
Therefore, please don’t attribute
motives and they will not stick in
any case in the face of what has been
said in the White Paper. That is the
point and that is the purpose of this
White Paper. Not to blame anyone,
but at least not fo let anyone blame
the Government ad nauseam as has
happened in this debate. Sometimes
one feels hurt because all the res-
iraint shown in this. White Paper,
all the sobriety shown, all the factual
authenticity shown, have been thrown
to the winds by some of the speeches.
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So, I would say, “Let us go back to
the White Paper afd this is a docu-
ment which shows the way for the
future also”. In & very very sober
manner it shows the way and it
shows what is on and what is not on.
We want to take steps and we want
to continue our efforts to find solu-
tions. All these are on. What is not
on is what the Prime Minister refer-
red to yesterday,

So, this is the position. I can go
into many more details. But 1 do not
think that is necessary. I have given
the spirit of the Government, the
approach of thc Government. Some
of the points that were raised were
just to create an impression that the
Government are responsible for all
the delays and they went back on
everything and that was why every-
thing fell through. That is not cor-
rect. In all sincerity I can tell you
that that is not correct. If Akalis
went back, I am not also blaming
them because there haq been pressures
on them to go back everytime. You
may remember that at every stage,
when somcthing was jelling, when
something was seeming to fructify,
there were fresh killings.

3 P.M.

. This is well known. The technique
is well known. Why should I blame

them? What I am saying is that they

were under pressure. They were un-
der so much of fear of all kinds éhat
they went on changing their attitude,
their position. And the most im-
portant, the most dramatic, if T may
say so, graphic, is article 25. When
did they ever tell us what they want-
ed under article 25? When? Did they
tell us here? Did they tell us out-
side? They said; we want article
25(2)(b) or whatever to be amended:
on the third day we court arrest and
we start an agitation. In my very first
meeting I asked them—several im-
portant persons were there—] said:
Did you ever tell us what you want
about article 25? At least tell us now.
I was alone in that meeting: other
colleagues were not there.

AR FE1, qIT IA1EH, 74T FTAT AMEC |
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They started looking at each other.
(Interruptions) One . said something:
the other contradicted. So 1 said:
ag BF AE & | AT IAIEH, TAT
Tl AT qF fHq0 ?

Why should you go to jail for this?
We are prepared to look into it. If
there is any doubt that article 25 is
something which is not in your in-
terest we are prepared to lool: into
it. Why do you have to go to jail?”
I asked them. You know, Mr. Deputy
Chairman, in answer {p that I got
a few enigmatic smiles. (Interrup-
tions) So, Sir, this is the story. We
would like to look at it positively.
But first normalcy has to come. There
may be different opinions on what
we mean by normalcy. Mr. Khush-
want Singh said: you did all this
and still terrorism is continuing, ae
if terrorism is something which can
be switched off and on at will
(Interruptions) It is ocntinuing in
many other parts of the country. It
is continuing in the other border
areas—for how many decades. I do
not know. So does it mean that the
action was wrong? What kind of
logic is this? Therefore, normalcy
has to come. Yes, everyone has to
see to it that whatever feelings have
been frayed. sentiments have been
hurt, they will have to be mollified.
But whatever is done, it cannot be
at the cost of unity. That has of
course tc  be understood. Within
these limits certainly. Let us all try
to obliterate the memory of this
from the country, from the nation,
from the mind of the nation. Govern-
ment is all for it.

Failure of intelligence also has been
mentioned. I do not think anything
has been concealed in the White
Paper. That aspect has been clearly
brought out. To what extent intelli-
gence was adequate, what was the
deficiency, to what extent it was
right—these  things have  been
brought out. Naturally we will have
to look into those things: if some-
thing has gone wrong how to set it
right, So all this will have to be
looked into. It will take {ime. Tt
is not going to be done overnight.
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SHRI P. V. NARASIMHA RAO:
But the point is that we are looking
into the future in the right manner,
in the right direction and in the right
spirit, Sir. So I would like the House
to pass this Resolution. (Interrup-
tions)

Mr. DEPUTY CHAIRMAN: Now
we will take up the Calling Atten-
tion.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC IM-
PORTANCW_S_..

Recent Voilent Incidents of Commu-
nal Nature in Bhiwandi and Bombay

SHRI JASWANT SINGH (Rajas-
than): Sir, I beg to call the attention
of the Minister of Home Affairs to
the receat violent incidents of com-
munal nature in Bhiwandi and Bom-
bay and the action taken by Gov-
ernment in this regard.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
Sir, it is a matter of great sorrow
that communal strife took a consi-
derable toll of life and property at
Bhiwandi, Thane and Bombay in
May, 1984.

SHRI JASWANT SINGH: I request

the hon. Minister to wait. Lel us be |

serious. We are talking about a com-
munal riot which took away almost
250 lives. The Treasury Benches are
more interested in leaving the House.
They might ps well wait for two
minutes. I cannot hear anything.

MR. DEPUTY CHAIRMAN: The
whole House has been sitting
throughout the lunch. Naturally,
Members would like to go out. Mr.
Minister, please read from the begin-
ning.

SHRI P. VENKATASUBBAIAH:
Sir, it is a matter of great sororw
that communal strife took a consider-
able toll of life and property at Bhi-
wandi, Thane and Bombay in May,
1984.

At a meeting organised by the
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Hindu Maha Sangh at Bombay on 21st
April, 1984, Shri Bal Thakre spoke

.in critical terms of Muslims and what

he called their anti-national activi-
ties. An Urdu weekly of Bombay,
namely ‘Akhbar-E-Alam’ reported
the speech in distorted terms alleg-
ing derogatory references about the
Prophet in its issue of 13th May, 1984.
Another weekly ‘Sobat’ of Pune car-
ried a provocative article under cap-
tion ‘Muslims cannot stay in India’
in its issue dated 6th May, 1984.
Muslims at Parbhani took out pro-
test demonstrations from 7th May,
1984. An effigy of Shri Bal Thakre
with a garland of chappals was taken
out in a procession on 1llth May,
1984. Shiv Sainiks reacted by orga-
nising ‘bandh’ in parts of Bombay on
the 16th andq 17th May. This evoked
counter-reaction in Bhiwandi which
included hoisting of green flags by
one community, which in turn led
to altercations between the two com-
munities. There was also some talk
of a ‘Muslim Sena’ being raised.
These events led to riots in Bhiwandi
which later spread to Kalyan, Thane
city rural areas of Thane djstrict and
Bombay.

The State Government took imme-
diate steps to control the situation
by moving S.R.P. companies and also
by deploying Army. The situation
became almost normal by early June,
1984. These incidents, however, con-
tinued to take place in the latter
part of June in Bombay and its sub-
arbs and army was called in and
normalcy was restored.

In these riots 278 persons lost their
lives., 1307 cases were registered in
which 3860 persons were  arrested.
8587 persons were taken in preven-
tive custody and 154 persons have
been detained under the National
Security Act which included some
Shiv Sena Pramukhs. Cases have
been registered for inflammatory
utterances against Shri Bal Thakre,
the Editor of ‘Sohat’ and others.

, The State Government took imme-
diate steps to provide relief to the
riot victims by organising relief



